
 
MODIFICATION IN FORM G  

 

INVITATION FOR EXPRESSION OF INTEREST FOR  

‘XRBIA WARAI DEVELOPERS PRIVATE LIMITED’ 
OPERATING IN REAL ESTATE SECTOR AT PUNE & MUMBAI, MAHARASHTRA  

 

 (Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of 
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

 
RELEVANT PARTICULARS 

1. Name of the corporate debtor along with 
PAN / CIN / LLP No. 

  XRBIA WARAI DEVELOPERS PRIVATE LIMITED  
  U45200PN2013PTC147405 

2. Address of the registered office 
(as per MCA records) 

Mantri House, 1st Floor, 929, F.C. Road, Pune, 
Maharashtra, India, 411004 

3. URL of website 
 

NA 

4. Details of place where majority of fixed 
assets are located 

Real Estate Project “Xrbia warai Smart City” in Neral, 
Dist: Raigad Maharashtra  
Further Details can be sought from the RP by sending 
an email on Warai.cirp@gmail.com  
 5. Installed capacity of main products / 

services  
 

Not Applicable  

6. Quantity and value of main products / 
services sold in last financial year 

Not Applicable  

7. Number of employees / workmen Data not available 
8. Further details including last available 

financial statements (with schedules) of 
two years, lists of creditors are available 
at URL: 
 

The details can be sought by sending an email on 
Warai.cirp@gmail.com and / or Virtual Data Room in 
accordance with the provisions of the Code and 
Regulations made thereunder. 
    9. Eligibility for resolution applicants under 

section 25(2)(h) of the Code is available 
at URL: 

The detailed invitation for expression of interest 
which shall include the eligibility for resolution 
applicants under Sec 25(2)(h) of the Code can be 
sought by sending an email on 
Warai.cirp@gmail.com  

    10. Last  date  for  receipt of  expression  of  
interest 

December 23, 2024 (December 08, 2024) 
 

11. Date of issue of provisional list of 
prospective resolution applicants 

  January 02, 2025 (December 18, 2024) 
 

12. Last date for submission of objections to 
provisional list 
 

  January 07, 2025 (December 23, 2024) 
 

13.  Date of issue of final list of prospective 
resolution applicants 

  January 17, 2025 (January 02, 2025) 

14. Date of issue of information 
memorandum, evaluation matrix and 
request for resolution plans to 
prospective resolution applicants 

  January 22, 2025 (January 07, 2025) 

15. Last date for submission of resolution 
plans 

  February 21, 2025 (February 06, 2025) 

16. Process email id to submit EOI    Warai.cirp@gmail.com  

 
 

 



 
Vikas Gopichand Khiyani 
Resolution Professional of XRBIA WARAI DEVELOPERS PRIVATE LIMITED  
(Undergoing CIRP vide order dated June 28, 2024)  
Registration Number: IBBI/IPA-001/IP-P02738/2022-2023/14194 
 

Address & email id registered with IBBI: 
       910, 9th Floor, Ajmera Sikova, Nityanand Nagar, Ghatkopar West,  

Mumbai-400086, Suburban, Maharashtra ,400086 
 
Process specific email id for correspondence: Warai.cirp@gmail.com 
 

 
Date: 08th December 2024  
Place: Mumbai 
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XRBIA WARAI DEVELOPERS PRIVATE LIMITED 
DETAILED INVITATION FOR EXPRESSION OF INTEREST  
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DISCLAIMER 

This Invitation for Expression of Interest to submit Resolution Plan(s) (hereinafter referred 
as “Invitation”) is issued by Vikas Gopichand Khiyani, Insolvency Professional, having IBBI 
Registration No: IBBI/IPA-001/IP-P-02738/2022-2023/14194, appointed as the Interim 
Resolution Professional (hereinafter referred to as “Resolution Professional” or “RP”) of 
XRBIA WARAI DEVELOPERS PRIVATE LIMITED (“Corporate Debtor”), acting on the 
instructions of Committee of Creditors (“COC”) of the Corporate Debtor for general 
information purposes only, without regard to any specific objectives, suitability, financial 
situations and needs of any particular person. This document does not constitute or form 
part of and should not be construed as an offer or invitation for the sale or purchase of 
securities or any of the businesses or assets described in it or as a prospectus, offering 
circular or offering memorandum or an offer to sell or issue or the solicitation of an offer to 
buy or acquire securities or assets of the Corporate Debtor or any of its subsidiaries or 
affiliates in any jurisdiction or as an inducement to enter into investment activity. No part of 
this Invitation, nor the fact of its distribution, should form the basis of, or be relied on in 
connection with, any contract or commitment or investment decision whatsoever. Nothing in 
this document is intended by the RP to be construed as legal, accounting, financial, 
regulatory or tax advice. It is hereby clarified that if any resolution (or the terms thereof) 
which is received by the RP is not pursuant to or in accordance with the provisions of this 
Invitation and / or such plan is not in accordance with the terms and conditions set out in 
this Invitation, then such resolution plan may not be considered eligible for evaluation 
by the COC. By accepting this Invitation, the recipient acknowledges and agrees to the 
terms set out in this Invitation. This document is personal and specific to each applicant and 
does not constitute an offer or invitation or solicitation of an offer to the public or to any 
other person within or outside India. 

This document is neither an agreement nor an offer by the RP or the members of COC to 
the resolution applicant(s) or any other person. The purpose of this document is to provide 
interested parties with information that may be useful to them in submission of Expression 
of Interest to submit the resolution plan with respect to the Corporate Debtor. 

Recipients of the data / information are suggested to exercise their own judgment and verify 
facts and information before taking any decision(s) without any recourse to the IRP or any 
of the professionals engaged by the RP. The RP is not in a position to evaluate the reliability 
or completeness of the information obtained. Accordingly, the RP cannot express opinion or 
any other form of assurance on the historical or prospective financial statements, 
management representations or other data of the Corporate Debtor included in or underlying 
the accompanying information. 

No statement, fact, information (whether current or historical) or opinion contained herein 
or as part of the inviting and accepting Expression of Interest should be construed as a 
representation or warranty, express or implied, of the RP or the Corporate Debtor or the 
members of COC (or their advisors); and none of the RP, Corporate Debtor, the members of 
the COC (including their advisors) or any other persons / entities shall be held liable for the 
authenticity, correctness or completeness of any such statements, facts or opinions and any 
such liability is expressly disclaimed. This document has not been approved and will or may 
not be filed, registered or reviewed or approved by any statutory or regulatory authority in 
India. This document may not be all inclusive and may not contain all of the 
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information that the recipient may consider material. The recipient acknowledges that it will 
be solely responsible for its own assessment of the market and the market position of the 
Corporate Debtor and that it will conduct its own analysis and be solely responsible for 
forming its own view of the potential future performance of the business of the Corporate 
Debtor. 

The recipient must not use any information disclosed to it as part of this Invitation or 
otherwise to cause an undue gain or undue loss to itself or any other person. The recipient 
must comply with its confidentiality obligations as outlined here and insider trading laws, if 
applicable, and agrees to protect all intellectual property of the Corporate Debtor, whether 
registered or otherwise, it may have access to and will not share or disclose any confidential 
information with third parties. 

By accepting this document, the recipient accepts the terms of this disclaimer notice, which 
forms an integral part of this document and the terms of this document. Further, no person 
shall be entitled under any law, statute, rules or regulations or tort, principles of restitution 
or unjust enrichment or otherwise to claim for any loss, damage, cost or expense which may 
arise from or be incurred or suffered on account of anything contained in this document, the 
documents / information provided otherwise, including the accuracy, adequacy, authenticity, 
correctness, completeness or reliability of the information or opinions contained in this 
document and as stated above and any assessment, assumption, statement or information 
contained therein or deemed to form part of this document, and the IRP, the Corporate 
Debtor, members of COC and their advisors, affiliates, directors, employees, agents and 
other representatives do not have any responsibility or liability for any such information or 
opinions and therefore, any liability or responsibility is expressly disclaimed. 

The issue of this document does not imply that the RP or the members of COC are bound to 
select an applicant as a “Successful / Shortlisted Prospective Resolution Applicant” post 
submission of the Expression of Interest. This document is neither assignable nor 
transferable by a resolution applicant. Each applicant shall bear all its costs associated with 
or relating to the preparation and submission of its Expression of Interest, including but not 
limited to preparation, copying, postage, delivery fees, expenses associated with any 
demonstrations or presentations which may be required by the RP or COC or any other costs 
incurred in connection with or relating to its Expression of Interest. 

This document and information contained herein or disclosed pursuant to the terms of this 
document or any part of such information do not constitute or purport to constitute any 
advice or information in publicly accessible media and should not be printed, reproduced, 
transmitted, sold, distributed or published by the recipient without prior written approval 
from the Resolution Professional. 
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Xrbia Warai Developers Private Limited 
Invitation for Expression of Interest to submit Resolution Plan pursuant to 

Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency 
Resolution Process for Corporate Persons) Regulations, 2016 

 
1. Details about the Corporate Debtor and its Corporate Insolvency Resolution 

Process 

Xrbia Warai Developers Private Limited (“the Corporate Debtor”) is a Real Estate Company 
incorporated on May 16, 2013. The Corporate Debtor is having Registered Office address (as 
per MCA records) at MANTRI HOUSE, 1ST FLOOR, 929, F.C. ROAD, Pune, PUNE, Maharashtra, 
India, 411004. 

M/s Titan Contracting Services LLP in its capacity as an operational creditor of Xrbia Warai 
Developers Private Limited, filed an application under section 9 of Insolvency & Bankruptcy 
Code 2016 (read with rules and regulations framed thereunder, “IBC or “Code”) before the 
Hon’ble National Company Law Tribunal, Mumbai (“Adjudicating Authority”) to Initiate 
Corporate Insolvency Resolution Process (“CIRP”) of the Corporate Debtor under the IBC. The 
said application of M/s Titan Contracting Services LLP was admitted by the Adjudicating 
Authority vide its order dated June 28, 2024 thereby commencing the CIRP with effect from 
the date of the order. The Adjudicating Authority vide its order dated June 28, 2024 appointed 
Vikas Gopichand Khiyani (IBBI Registration Number: IBBI/IPA-001/IP-P02738/2022-
2023/14194) as the Interim Resolution Professional (“IRP”) to conduct the CIRP of the 
Corporate Debtor and to exercise all powers and subject and carry out all duties as envisaged 
under the provisions of the IBC.  

Pursuant to the decision of the CoC in its meeting dated November 15, 2024 a detailed invitation 
seeking Expression of Interest (“EOI”) from prospective resolution applicants (“PRAs”), 
including lenders, investors and any other persons, to put forward their EOIs for submission of 
resolution plans for the Corporate Debtor. Accordingly, the RP issued the Form G to invite EOI 
on November 23, 2024, in newspapers namely Free Press journal (English) and Navakal 
(Marathi) in Mumbai Edition and Financial Express (English) and Navrashtra (Marathi) in Pune 
Edition and put up the detailed invitation for EOI process document hosted on the website of 
Insolvency and Bankruptcy board of India. (https://ibbi.gov.in/com).  

Thereafter, on request from the interested party and on approval of the members of the CoC, 
the last date of submission of EOI for submission of Resolution plan has been extended till 
December 23, 2024. Accordingly, the form G was published in newspapers namely Free Press 
journal (English) and Navakal (Marathi) in Mumbai Edition and Financial Express (English) and 
Navrashtra (Marathi) in Pune Edition on December 09, 2024 and the same has also been hosted 
on the website of Insolvency and Bankruptcy board of India. 

 
2. Process Timeline 

 
Sr. No Process Tentative timeline 

1 Publication of Form G in newspaper December 09, 2024 
(November 23, 2024) 

2 Submission of EOI along with necessary 
documents as detailed in this EOI by PRAs 

December 23, 2024 
(December 08, 2024) 

3 Date of issue of provisional list of prospective January 02, 2025 
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resolution applicants (December 18, 2024) 
4 Last date for submission of objections to 

provisional list 
January 07, 2025 
(December 23, 2024) 

5 Date of issue of final list of prospective 
resolution applicants 

January 17, 2025 (January 
02, 2025) 

4 Subject to submission of the confidentiality 
undertaking and other documents as required 
under this Invitation to EOI, the shortlisted 
PRAs, would be provided with 

- Information Memorandum prepared as 
per provisions of the IBC. 
- Access to the data-room for due 
diligence. 
- Request for Resolution Plan (‘RFRP’) 
outlining the next steps along with the 
evaluation matrix. 

January 22, 2025 (January 
07, 2025) 

 

The above-mentioned timeline remain subject to further extension/ amendment at the 
discretion of the CoC, and further subject to the ongoing/future proceedings before the Hon’ble 
NCLT/NCLAT for exclusion of time from the CIRP of the Corporate Debtor. 

Further, the interested parties shall submit the EOI in a sealed cover envelope by 
17:00 Hours on or before December 23, 2024, at the below mentioned address 
through speed / registered post or by hand delivery. A copy of the same should also 
be provided electronically in a pen drive. The envelope should be super scribed as 
"EOI for Xrbia Warai Developers Private Limited”. 

 

 
 

The eligibility criteria, detailed terms and conditions, format for submission of the EOI and 
format of Confidentiality Undertaking are provided herewith the detailed Invitation for EOI. Post 
receipt of EOI, access to Data Room will be provided to the shortlisted applicant after receipt of 
confidentiality undertaking as per section 29(2) of the IBC, at the sole discretion of Resolution 
Professional / COC. 

All the EOIs received will be reviewed by the RP / the COC and thereafter further information 
/ documents related to the process will be provided to the shortlisted parties. 

For clarification, if any, please contact the undersigned at the address given below. 
 

Sd/- 
Vikas Gopichand Khiyani 
Resolution Professional 
In the matter of XRBIA WARAI DEVELOPERS PRIVATE LIMITED 
Registration Number: IBBI/IPA-001/IP-P02738/2022-2023/14194, 
 

Vikas Gopichand Khiyani 
Resolution Professional XRBIA Warai Developers Pvt. Ltd. 

910, 9th Floor, Ajmera Sikova, Opposite Damodar Park, Nityanand Nagar, Ghatkopar West, 
Mumbai-400086 
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Address registered with IBBI: 
910, 9th Floor, Ajmera Sikova, Nityanand Nagar, Ghatkopar West, 
Mumbai-400086, Mumbai Suburban, Maharashtra ,400086   
 

E-mail Id registered with IBBI: cavikas.khiyani@gmail.com 

Process specific email ID for correspondence: Warai.cirp@gmail.com 
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2. ELIGIBILITY CRITERIA 

Pursuant to Sub-Regulation (4) of Regulation 36A of the CRP Regulations, the PRA must fulfill 
the following criteria as approved by the COC at its meeting held on November 15, 2024: 

A. Categories of Applicants 

1. Private Company/ Public Limited Company, Firm/LLP, Body Corporate, 
Government Organizations/Trusts/Individual whether incorporated in India or 
outside India: 
o Minimum standalone net worth of ₹50.00 crores as per Latest Audited Financial Statement. 

2. Financial Institutions, Funds, Private Equity Investors: 

o For Private Equity/Financial Institutions/Funds - Minimum Assets Under Management 
(AUM) of ₹ 500.00 crores as per Latest Audited Financial Statement 

o For Asset Reconstruction Company – Net Owned Funds of ₹ 1000.00 crores as per 
Latest Audited Financial Statement  

3. Individual Investors/Consortium Applicants (Except Real estate Allottees): 

o Minimum consolidated net worth of ₹50.00 crores as per Latest Audited Financial 
Statement/Income Tax Return. 

4. Real Estate Allottees of The Project (only consortium) 
 

o The consortium of Real estate allottees may submit expression of Interest  

o In case Real Estate allottees form consortium with person other than allottees of the 
project of corporate debtor then, that consortium have to fulfilled criteria mentioned in 
clause 3 above. 

 

B. Additional Criteria 

5. Consortium Requirements 

i. For consortium applicants (Not Applicable Real Estate Allottees): 

o The lead member must hold a minimum of 26% equity in the consortium. 

o Each other member must hold at least 10% equity. 

o All members will be jointly and severally responsible for complying with the terms of 
the EOI and the resolution plan. 

o A clear governance structure must be established within the consortium to ensure 
effective decision-making. 

6. Refundable Process Participation Deposit 

 
 Details and Conditions of the Deposit: 

A refundable deposit of ₹ 5,00,000 is required with the EOI submission. 
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Bank account in which refundable deposit shall be paid: 

ACCOUNT NAME: XRBIA WARAI DEVELOPERS PVT LTD UNDER CIRP 

ACCOUNT NO: 409002350371 

BRANCH NAME: Dadar Branch 

BRANCH IFSC CODE: RATN0000184 

 

The Refundable Deposit shall be refunded (without interest) / the FBG shall be returned within 
30 days of the following: 

 
 Withdrawal of the PRA from the resolution plan process (where such withdrawal is notified 

to the Resolution Professional in writing) before submission of the resolution plan; 
 PRA failing to submit the resolution plan by the due date as specified by the RP for 

submission of the resolution plan; 
 Where the Resolution Plan submitted by the PRA is not approved by the COC at its 

meeting held for that purpose. 

Exception: Where the Resolution Plan of the resolution applicant is approved by the COC and 
Adjudicating Authority, the process participation deposit provided by the said ‘Successful 
Resolution Applicant’ shall be adjusted towards payment due as per the approved Resolution 
Plan. 

The refundable process participation deposit shall not bear any interest. 

The refundable deposit shall be forfeited at any time, in case the Prospective Resolution 
Applicant is found to have made any misrepresentation(s) or provided wrong information to 
the Resolution Professional or the members of the COC. It is clarified that any such forfeiture 
of the refundable deposit shall not limit any rights or remedies that the Resolution Professional 
or COC may have under applicable law or otherwise, against the PRA. 
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3. TERMS & CONDITIONS 

A. Preliminary terms & conditions for submission of EOI: 

1. Unconditional Expression of Interest (“EOI”) shall be submitted in accordance with 
Regulation 36A of the CIRP Regulations in the format provided herein in this 
Invitation along with the required Annexures. 

2. PRA shall along with Expression of Interest submit: 
(a) certified true copies of their Audited Financial Statements of last three years, 
along with Income Tax Returns and computation of total income 
(b) Proof of address 
(c) copy of PAN card 
(d) certified true copies of Constitutional Documents and 
(e) certified true copy of Board resolution in case of Corporate Person. 
The PRA shall also submit relevant KYC details applicable as the case may be 
(Individual/Corporate/Financial Institution/Funds/PE Funds). 

3. PRA shall along with the EOI submit an undertaking that it meets the criteria specified 
by the committee under clause (h) of sub-section (2) of section 25 of IBC 
i.e. the Eligibility Criteria provided in this Invitation and relevant records in evidence 
of meeting the eligibility criteria; 

4. PRA shall submit an undertaking in form as set out in Annexure D as per the 
requirement specified under Regulation 36A of CRP Regulations. 

5. PRA shall also submit an undertaking in form as set out in Annexure E that it does 
not suffer from any ineligibility under section 29A of IBC. In line with the same the 
PRA shall submit the relevant information and records to enable an assessment of 
ineligibility as per Section 29A of IBC. 

6. Ineligibility norms under Section 29A of the IBC: - 

The extract of Section 29A of the IBC is reproduced herein below: 

“Section 29A of IBC: Persons not eligible to be resolution applicant 
A person shall not be eligible to submit a resolution plan, if such person, or any 
other person acting jointly or in concert with such person — 

(a) is an undischarged insolvent; 

(b) is a willful defaulter in accordance with the guidelines of the Reserve Bank of 
India issued under the Banking Regulation Act, 1949 (10 of1949); 

(c) at the time of submission of the resolution plan has an account, or an account 
of a corporate debtor under the management or control of such person or of whom 
such person is a promoter, classified as non-performing asset in accordance with 
the guidelines of the Reserve Bank of India issued under the Banking Regulation 
Act, 1949 (10 of 1949) or the guidelines of a financial sector regulator issued under 
any other law for the time being in force, and at least a period of one year has 
lapsed from the date of such classification till the date of commencement of the 
corporate insolvency resolution process of the corporate debtor: 

Provided that the person shall be eligible to submit a resolution plan if such person 
makes payment of all overdue amounts with interest thereon and charges relating 
to non- performing asset accounts before submission of resolution plan: 
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Provided further that nothing in this clause shall apply to a resolution applicant 
where such applicant is a financial entity and is not a related party to the corporate 
debtor. 

Explanation I- For the purposes of this proviso, the expression "related party" shall 
not include a financial entity, regulated by a financial sector regulator, if it is a 
financial creditor of the corporate debtor and is a related party of the corporate 
debtor solely on account of conversion or substitution of debt into equity shares or 
instruments convertible into equity shares, prior to the insolvency commencement 
date. 

Explanation II.— For the purposes of this clause, where a resolution applicant has 
an account, or an account of a corporate debtor under the management or control 
of such person or of whom such person is a promoter, classified as non-performing 
asset and such account was acquired pursuant to a prior resolution plan approved 
under this Code, then, the provisions of this clause shall not apply to such 
resolution applicant for a period of three years from the date of approval of such 
resolution plan by the Adjudicating Authority under this Code. 

(d) has been convicted for any offence punishable with imprisonment– 

(i) for two years or more under any Act specified under the Twelfth Schedule; or 
(ii) for seven years or more under any law for the time being in force: 

Provided that this clause shall not apply to a person after the expiry of a period of 
two years from the date of his release from imprisonment: 

Provided further that this clause shall not apply in relation to a connected person 
referred to in clause(iii) of Explanation I; 

(e) is disqualified to act as a director under the Companies Act, 2013 (18 of 2013): 

Provided that this clause shall not apply in relation to a connected person referred 
to in clause (iii) of Explanation I; 

(f) is prohibited by the Securities and Exchange Board of India from trading in 
securities or accessing the securities markets; 

(g) has been a promoter or in the management or control of a corporate debtor in 
which a preferential transaction, undervalued transaction, extortionate credit 
transaction or fraudulent transaction has taken place and in respect of which an 
order has been made by the Adjudicating Authority under this Code: 

Provided that this clause shall not apply if a preferential transaction, undervalued 
transaction, extortionate credit transaction or fraudulent transaction has taken 
place prior to the acquisition of the corporate debtor by the resolution applicant 
pursuant to a resolution plan approved under this Code or pursuant to a scheme or 
plan approved by a financial sector regulator or a court, and such resolution 
applicant has not otherwise contributed to the preferential transaction, undervalued 
transaction, extortionate credit transaction or fraudulent transaction; 

(h) has executed a guarantee in favour of a creditor in respect of a corporate 
debtor against which an application for insolvency resolution made by such creditor 
has been admitted under this Code and such guarantee has been invoked by the 
creditor and remains unpaid in full or part; 

(i) is subject to any disability, corresponding to clauses (a) to (h), under any law in 
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a jurisdiction outside India; or 

(j) has a connected person not eligible under clauses (a) to(i). 
 

Explanation [I] — For the purposes of this clause, the expression "connected 
person" means— 
(i) any person who is the promoter or in the management or control of the 

resolution applicant; or 
(ii) any person who shall be the promoter or in management or control of the 

business of the corporate debtor during the implementation of the resolution 
plan; or 

(iii) the holding company, subsidiary company, associate company or related party 
of a person referred to in clauses (i) and(ii): 

Provided that nothing in clause (iii) of Explanation I shall apply to a resolution 
applicant where such applicant is a financial entity and is not a related party of the 
corporate debtor: 

Provided further that the expression "Related Party" shall not include a financial 
entity, regulated by a financial sector regulator, if it is a financial creditor of the 
corporate debtor and is a related party of the corporate debtor solely on account of 
conversion or substitution of debt into equity shares or instruments convertible into 
equity shares, prior to the insolvency commencement date; 

Explanation II - For the purposes of this section, "financial entity" shall mean the 
following entities which meet such criteria or conditions as the Central Government 
may, in consultation with the financial sector regulator, notify in this behalf, 
namely: — 

(a) a scheduled bank; 
(b) any entity regulated by a foreign central bank or a securities market regulator 

or other financial sector regulator of a jurisdiction outside India which 
jurisdiction is compliant with the Financial Action Task Force Standards and is a 
signatory to the International Organization of Securities Commissions 
Multilateral Memorandum of Understanding; 

(c) any investment vehicle, registered foreign institutional investor, registered 
foreign portfolio investor or a foreign venture capital investor, where the terms 
shall have the meaning assigned to them in regulation 2 of the Foreign 
Exchange Management (Transfer or Issue of Security by a Person Resident 
Outside India) Regulations, 2017 made under the Foreign Exchange 
Management Act, 1999 (42 of1999); 

(d) an asset reconstruction company register with the Reserve Bank of India under 
section 3 of the Securitization and Reconstruction of Financial Assets and 
Enforcement of Security Interest Act, 2002 (54 of2002); 

(e) an Alternate Investment Fund registered with Securities and Exchange Board of 
India; 

(f) such categories of persons as may be notified by the Central Government.” 

7. PRA shall along with the Expression of Interest for submission of Resolution Plan 
submit an undertaking that it shall intimate the Resolution Professional forthwith if it 
becomes ineligible under Section 29A of the IBC at any time during the Corporate 
Insolvency Resolution Process. 
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8. PRA shall along with the Expression of Interest submit an undertaking that every 
information and records provided in the Expression of Interest is true and correct and 
discovery of any false information and record at any time will render the applicant 
ineligible to submit Resolution Plan, forfeit any refundable deposit and attract penal 
actions under IBC. 

9. PRA shall along with the Expression of Interest submit an undertaking to the effect 
that it shall maintain Confidentiality of the information and shall not use such 
information to cause any undue gain or loss to itself or any other person and comply 
with the requirements under sub-section (2) of Section 29. (Format of the 
Confidentiality Undertaking is provided as per Annexure - F) 

10. The Committee of Creditors, the RP (on the instructions of the Committee of 
Creditors) and/or the Adjudicating Authority shall have the right, in their sole 
discretion to reject any and all proposed EOIs and/or the Resolution Plan made by or 
on behalf of any Resolution Applicant or any part thereof, and/or to 
suspend/cancel/terminate the process for submission of Resolution Plan including 
invitation/submission of EOI, submission of Resolution Plan, Evaluation of Resolution 
Plan and / or amend and / or supplement the process for submission of Resolution 
Plan, all without notice and any liability therefore. 

11. The COC has the right to cancel or modify the process, or to provide dispensation or 
relaxation from one or more requirements as specified in this IEOI vis-à-vis one or 
more applicants, without assigning any reason and without any liability. This is not 
an offer document and is issued with no commitment. Applicants should regularly 
visit the website of IBBI (https://ibbi.gov.in/) to keep themselves updated on 
clarifications/ amendments/ time-extensions, if any. For the avoidance of doubt, it is 
clarified that, a clarification issued to this invitation by the Resolution Professional, 
shall not be considered as modification to this invitation in terms of the CIRP 
Regulations. 

12. The CoC reserves the right to withdraw the IEOI and change or vary any part thereof 
at any stage and also reserves the right to disqualify any PRA, should it be so 
necessary at any stage. 

13. No oral conversations or agreements with the Resolution Professional, advisor to the 
Resolution Professional or any official, agent or employee of the Resolution 
Professional, Corporate Debtor or any member of the CoC shall affect or modify any 
terms of this invitation for EoI. 

14. By submitting EOI, each PRA shall be deemed to acknowledge that (i) it has carefully 
read the entire IEOI and has fully informed itself as to all existing conditions and 
limitations; and (ii) disqualification of the PRA due to non- compliance with Section 
29A of the Insolvency and Bankruptcy Code, 2016 will not attract any litigation from 
RA. 

15. The PRA who has submitted the EoI may submit or implement the Resolution Plan 
either itself or through any of its group entities (as may be defined in RFRP), subject 
to compliance with the requirements of the IBC (including Section 29A), this IEOI, 
and RFRP. 
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16. This invitation is being published with the understanding that the PRAs shall continue 
to make their own independent investigation and assessment of the conditions and 
affairs of Corporate Debtor and such other matters as the PRAs may deem 
appropriate without placing sole reliance upon any information as set out in this 
invitation. All summaries and/or discussions of documentation and/or information 
contained herein are qualified in their entirety by reference to the actual documents 
and/or financial statements. This invitation is intended to be supplemented with 
issuance of request for resolution plans, information memorandum, evaluation 
matrix, and access to further relevant information of Corporate Debtor, accompanied 
by their own disclaimers as applicable, and the RP and his team and the members of 
the COC and/or professionals/ advisors engaged by the COC disclaim to the fullest 
extent as possible any and all responsibility in relation to the information of Corporate 
Debtor as is contained herein or in any referenced or supplemental document or 
information as may be issued to the PRAs. 

 
17. The PRA are required to take note that under Regulation 29 of the CIRP Regulations, 

certain assets of Corporate Debtor may be sold in compliance with the provisions 
contained therein. Nothing contained herein shall prejudice the right of the RP and 
the COC to undertake any sale of any assets of Corporate Debtor in compliance with 
applicable laws 

 
 

 
 

Vikas Gopichand Khiyani 
Resolution Professional 
In the matter of XRBIA WARAI DEVELOPERS PRIVATE LIMITED 
Registration Number: IBBI/IPA-001/IP-P02738/2022-2023/14194 

 
Address registered with IBBI: 
910, 9th Floor, Ajmera Sikova, Nityanand Nagar, Ghatkopar West, Mumbai-400086    
Mumbai Suburban, Maharashtra ,400086 

                          
E-mail Id registered with IBBI: cavikas.khiyani@gmail.com 
Process specific email ID for correspondence: cavikas.khiyani@gmail.com  

(Note: RP / COC reserves the right to cancel or modify the process / application 
without assigning any reason and without any liability whatsoever. This is not an offer 
document) 

 

Dated: December 08, 2024 
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FORMAT OF SUBMISSION OF EOI 
[On the Letterhead of the Entity Submitting the EOI] 

EXPRESSION OF INTEREST 

 
Date: 
To 
Vikas Gopichand Khiyani 
Resolution Professional 
XRBIA WARAI DEVELOPERS PRIVATE LIMITED 
910, 9th Floor, Ajmera Sikova, Nityanand Nagar, Ghatkopar West,  
Mumbai-400086    Mumbai Suburban, Maharashtra ,400086 

Subject: 
Expression of Interest (“EOI”) for submitting Resolution Plan for XRBIA WARAI 
DEVELOPERS PRIVATE LIMITED (“Corporate Debtor”). 

 

Dear Sir, 

In response to the Form G published on _______, 2024 in newspapers namely 
________ (“Advertisement”) inviting Expression of Interest (EOI) for submission of 
resolution plans (“Resolution Plan”) as per the provisions of the Insolvency and 
Bankruptcy Code, 2016 (“IBC”) and Insolvency and Bankruptcy Board of India 
(Insolvency Resolution Process of Corporate Persons) Regulations, 2016, we confirm 
that we have understood the eligibility criteria mentioned in the detailed invitation for 
EOI. We further confirm that we meet the necessary thresholds and criteria mentioned 
therein and submit our EOI along with refundable process participation deposit for 
submission of a Resolution Plan for the Corporate Debtor. 

We hereby declare that we are not an ineligible person to be resolution applicant as 
prescribed under Section 29A of IBC. An undertaking to that effect is annexed along 
with this EOI. We have also provided the necessary information as required in prescribed 
formats in Annexure A to Annexure G. 

We affirm that the information furnished by us in this EOI and in the Annexures A to G, 
including documentary proofs, is true, correct, complete, and accurate. Further, we 
acknowledge that: 

(a) The RP reserves the right to determine whether we qualify for the submission of the 
Resolution Plan and that the RP reserves the right to reject the EOI submitted by 
us without assigning any reason whatsoever and without any liability to the 
Applicant; and 

(b) The RP reserves the right to request for additional information / documents from us 
for the purposes of the EOI. 

(c) Information Memorandum / Access to virtual data room will be provided after 
submitting a confidentiality undertaking as per Section 29(2) of IBC. 
 
 

(d) The Committee of Creditors, the RP (on the instructions of the Committee of 
Creditors) and/or the Adjudicating Authority shall have the right, in their sole 
discretion to reject any and all proposed EOIs and/or the Resolution Plan made by  
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or on behalf of any Resolution Applicant or any part thereof, and / or to suspend / 
cancel / terminate the process for submission of Resolution Plan including invitation 
/ submission of EOI, submission of Resolution Plan, Evaluation of Resolution 
Plan and / or amend and / or supplement the process for submission of Resolution 
Plan, all without notice and any liability therefore. 
 

(e) Further, we agree and acknowledge that: 
i. the EoI will be evaluated by the Resolution professional (“RP”) (in 

consultation with the Committee of Creditors (“CoC”)) of Corporate Debtor 
based on the information provided in the Annexures and attached 
documents to determine whether we qualify to submit EOI and resolution 
plan for Corporate Debtor. 

ii. the RP/ CoC reserves the right to determine at their sole discretion, whether 
or not we qualify for the submission of the proposal and may reject the EoI 
submitted by us without assigning any reason/without any liability 
whatsoever. 

iii. the RP/ CoC reserves the right to request for additional information or 
clarification(s) from us for the purposes of the EoI and we shall promptly 
comply with such requirements. Failure to satisfy the queries of RP/ CoC 
may lead to rejection of our EoI; 

iv. Meeting the qualification criteria set out in IEOI alone does not automatically 
entitle us to participate in the process; 

v. We will continue to meet the eligibility criteria throughout the bid process, 
and any material adverse change affecting the consortium members ability 
to perform in consortium shall be intimated immediately; 

vi. In case of consortium, we would comply with the eligibility criteria pertaining 
to equity holding i.e. the lead member must hold at least 26% total equity 
participation in the consortium who shall be designated as the lead member. 
The members in the consortium cannot exceed more than 12 (no’s); 

 

 
Thanking You, 

For and on behalf of [Insert the name of the entity submitting the EOI] 

Signature:  

 

Name of Signatory: 
Designation: 
Company Seal / Stamp 

 
1: In case of Consortium Applicant the EOI shall be signed by the nominated lead and 
details as per Annexure C to be provided. 
2: The person signing the EOI and other supporting documents should be an authorized 
signatory supported by necessary board resolutions/authorization letter. 
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ANNEXURE A 
Details by PRA towards fulfilling Eligibility Criteria 

 
Sr Eligibility Criteria Details of PRA 

1 Real Estate Experience The Prospective Resolution Applicant (PRA) 
should fulfill the minimum financial criteria as 
per category of applicant applying under 
Categories of Minimum standalone net worth, 
Minimum Assets Under Management (AUM), 
Minimum consolidated net worth as laid out in 
Page 7 of this EOI 

 

AND 

2 PRA shall not be an ineligible person as prescribed under Section 29A of the 
Insolvency and Bankruptcy Code, 2016 

 

3 The refundable process participation deposit for the EOI shall be INR 
5,00,000 /- (Rupees Five Lakhs Only). 

 

Note: The applicant shall submit the documentary proof(s) as a part of this Annexure A. 
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ANNEXURE B 
GENERAL INFORMATION OF PRA 

1. Name and Address of the PRA: 
a. Name: 
b. Registered and Corporate Address: 
c. Telephone No: 
d. Fax: 
e. Email: 

2. Date of Incorporation: 

3. Constitution of the PRA: 

4. Experience in real estate sector (if, any): 

5. Past experience in acquisition / turnaround of stressed assets (if 
any): 

6. Overview of Management: 

7. Contact Person: 
a. Name: 
b. Designation: 
c. Telephone No: 
d. Email: 

8. Individual /firm/ Group/Company Profile: 
 

Individual / Firm / Group / Company / Joint Venture / Consortium / SPV 
OR Financial Institutions / Funds / PE Investors Profile: Financial Profile 
(consolidated / standalone as applicable): 

[Note: The Group / Company / Individual / Firm profile should necessarily include net 
worth and revenue numbers of the preceding three years. Where the entity submitting 
the EOI is a financial investor / fund entity, please additionally provide details pertaining 
to “Assets under Management” for the preceding three years and the Committed Funds 
available as on 31 March 2024 for investment in Indian assets. In case of a joint venture 
or consortium or an SPV, it should necessarily include net worth and revenue numbers of 
the preceding three years or provide details pertaining to “Assets under Management” for 
the preceding three years and the committed funds available as on 31 March 2024 for 
investment in Indian assets of each of the partners of the Joint Venture / Consortium / 
SPV] 

 
For Individual / Firm / Body Corporate / Company 

 
INR Crores FY 21-22 FY 22-23 FY 23-24 

Revenue    

Net worth    
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For Financial Institutions / Funds / PE Investors/ARC 
INR Crores FY 21-22 FY 22-23 FY 23-24 

Assets under 
management 

   

 
a. History, if any, of the Company or affiliates of the Company being declared a 

‘wilful defaulter’, ‘non-cooperative borrower’ and / or ‘non-performing asset’ 

b. Ownership Details: 

c. Proof of Identity and Address: 
 

Note: Applicant shall submit the following documentary proof(s) as a part of this Annexure B: 

 
1. Applicable to Individual / Firms / Body Corporate 

a. Audited financial statements for last three financial years along with certificate from 
Statutory Auditor or Chartered Accountant or Company Secretary or equivalent in the 
jurisdiction of incorporation of the Company certifying net worth and turnover of the 
last three financial years. 

b. Copy of Certificate of Registration and latest Constitutional Documents of the 
Applicant. 

 
2. Applicable to Financial Institutions /Funds / PE Investors /ARC 

a. Certificate from Statutory Auditor or Chartered Accountant or Company Secretary 
or equivalent in the jurisdiction of incorporation certifying Assets under management as on 
end of last three financial years; 
b. Documentary evidence for Funds available for deployment as on March 31, 2024. 
c. Audited financial statements for last three financial years. 
d. Copy of Certificate of Registration and latest Constitutional Documents of the Applicant. 

 
Note: 
 In case of Consortium Applicant, the details set out above are to be provided for each 

member of the Consortium. 
 In case of Joint Ventures / SPVs, the details set out above are to be provided for each of the 

entities / groups submitting each joint EOI. 
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ANNEXURE C 
Details of Joint Venture / Consortium/ SPV Members: 

 
 

 
Sr. 

 
Name of the Member 

% of share in the 
Consortium/ Joint Venture 

Nominated 
as Lead 
(Y/N) 
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ANNEXURE D 
UNDERTAKING FROM PROSPECTIVE RESOLUTION APPLICANT AS PER 

REGULATION 36A OF CIRP REGULATIONS 

 
Execution instructions:  

[To be on non-judicial stamp paper as may be applicable. Foreign companies submitting expression 
of interest / resolution plan are required to follow the applicable law in their country and ensure that 
the documents submitted as part of the expression of interest / resolution plan are appropriately 
apostilled, and stamp duty paid in India before submission to the resolution professional.] 

The execution of this undertaking must be authorized by a duly passed resolution of the board of 
directors of the prospective resolution applicant or any sub-committee of the board (if so authorized 
by the board). 

Each page of the undertaking is required to be signed by the prospective resolution applicant at the 
bottom of the page and on the execution page, the deponent must affix his/her full signature and 
additionally affix the rubber stamp seal of the prospective resolution applicant. 

Where the resolution applicant is a consortium, said undertaking shall be furnished by each member 
of the consortium. 

Kindly fill in the requisite details in each of the items where information is left blank or has been 
sought] 

 
UNDERTAKING 

I, [name of the chairman / managing director / director / authorized person of resolution applicant, 
authorised by the Board of the resolution applicant for giving such undertaking], son of [   ], 
aged about [  ] years, currently residing at [Address to be inserted] and having Aadhaar / Passport 
number [   ], on behalf of [name of the resolution applicant] having registered office at [ ] 
(“Resolution Applicant”, a term which also includes any person acting jointly with the Resolution 
Applicant), do solemnly affirm and state to the committee of creditors (“COC”) of “Xrbia Warai 
Developers Private Limited” and the Resolution Professional of the Company (“RP”) as follows: 

1. That I am duly authorized and competent to make and affirm the instant undertaking for and on 
behalf of the Resolution Applicant in terms of the [resolution of its board of directors / power of 
attorney - to provide other necessary details of such authorization]. The said document is true, 
valid and genuine to the best of my knowledge, information and belief. 

2. That the Resolution Applicant meets the criteria specified by the Committee of Creditors under 
clause (h) of sub-section (2) of Section 25 of the Code. 

3. That the relevant records in evidence of meeting the criteria specified by the Committee of 
Creditors under clause (h) of sub-section (2) of Section 25 of the Code has been submitted along 
with the Expression of Interest for submission of Resolution Plan in the matter of Xrbia Warai 
Developers Private Limited. 

4. That all the information and records provided in Expression of Interest is true and correct and 
discovery of any false information or record at any time will render the applicant ineligible to submit 
resolution plan, forfeit any refundable deposit and attract penalty action under the Code. 

5. That the Resolution Applicant shall maintain confidentiality of the information and shall not use 
such information to cause an undue gain or undue loss to itself or any other person and comply 
with the requirements under sub-section (2) of Section 29 Insolvency and Bankruptcy Code, 
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2016. 

6. That the contents of this undertaking are true and correct. No part of it is false and nothing material 
has been concealed therefrom. 

7. That if, at any time after the submission of this undertaking and before the approval of the 
Resolution Applicant’s resolution plan by the Adjudicating Authority i.e. Hon’ble National Company 
Law Tribunal under the Code, the Resolution Applicant becomes ineligible to be a Resolution 
Applicant as per the provisions of the Code, the fact of such ineligibility shall be forthwith brought 
to the attention of the RP and the COC. 

8. That this undertaking shall be governed in accordance with the laws of India and the National 
Company Law Tribunal, Mumbai /National Company Law Appellate Tribunal/ Courts of Mumbai 
shall have the exclusive jurisdiction over any dispute arising under this undertaking. 

 
Signed for and on behalf of [insert name of entity] 

 
 
 
 

 

Signature and official stamp 
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ANNEXURE E 

ELIGIBILITY AS PER SECTION 29A READ WITH REGULATION 36A of THE 
CIRP REGULATIONS 

 
Execution instructions:  
[To be on non-judicial stamp paper of Value as applicable. Foreign companies submitting 
expression of interest / resolution plan are required to follow the applicable law in their country 
and ensure that the documents submitted as part of the expression of interest / resolution plan 
are appropriately apostilled, and stamp duty paid in India before submission to the resolution 
professional. The said undertaking shall be duly notarized/apostilled] 
 
The execution of this undertaking must be authorized by a duly passed resolution of the board 
of directors of the prospective resolution applicant or any sub-committee of the board (if so 
authorized by the board). 
 
Each page of the undertaking is required to be signed by the prospective resolution applicant at 
the bottom of the page and on the execution page, the deponent must affix his/her full 
signature and additionally affix the rubber stamp seal of the prospective resolution applicant. 
Where the resolution applicant is a consortium, said undertaking shall be furnished by each 
member of the consortium. 
 
Kindly fill in the requisite details in each of the items where information is left blank or has been 
sought.] 

UNDERTAKING 

I, [name of the chairman/managing director/director/authorized person of resolution applicant, 
authorised by the Board of the resolution applicant for giving such undertaking], son of 
[   ], aged about [   ] years, currently residing at [Address to be inserted] and having 
Aadhaar / Passport number [  ], on behalf of [name of the resolution applicant] having 
registered office at [ ] (“Resolution Applicant”), a term which also includes any 
person acting jointly with the Resolution Applicant), do solemnly affirm and state to the 
committee of creditors (“COC”) of “XRBIA WARAI DEVELOPERS PRIVATE LIMITED” and the 
Resolution Professional of the Company (“RP”) as follows: 

 
1. That I am duly authorized and competent to make and affirm the instant undertaking for and 

on behalf of the Resolution Applicant in terms of the [resolution of its board of directors/ power 
of attorney- to provide other necessary details of such authorization]. The said document 
is true, valid and genuine to the best of my knowledge, information and belief. 

2. That neither the Resolution Applicant, nor any other person acting jointly or in concert with 
the Resolution Applicant, nor any ‘connected person’ [as defined under Section 29A of the 
Insolvency and Bankruptcy Code, 2016, as amended from time to time (“Code”)] and nor any 
other person covered under Section 29A of the Code: 

a) is an undischarged insolvent; 

b) is a wilful defaulter in accordance with the guidelines of the Reserve Bank of India issued 
under the Banking Regulation Act, 1949; 

c) is at the time of submission of the expression of interest and / or resolution plan a person 
who,(i) has an account which has been classified as non-performing asset in accordance  
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with the guidelines of the Reserve Bank of India issued under the Banking Regulation Act, 
1949 or the guidelines of a financial sector regulator issued under any other law for the 
time being in force, or (ii) controls or manages or is the promoter of a corporate debtor 
whose account has been, classified as non-performing asset in accordance with the 
guidelines of the Reserve Bank of India issued under the Banking Regulation Act, 1949 or 
the guidelines of a financial sector regulator issued under any other law for the time being 
in force; and such classification has continued for a period of one year or more from the 
date of such classification till the date of commencement of the corporate insolvency 
resolution process of the Xrbia Warai Developers Private Limited and all such overdue 
amounts along with interest, costs and charges thereon have not been fully repaid at the 
time of submission of expression of interest and / or resolution plan;1 

d) has been convicted for any offence punishable with imprisonment – 

i. for two years or more under any statute specified under the Twelfth Schedule of the Code 
and two years have not passed from the date of release from such imprisonment; or 

ii. for seven years or more under any law for the time being in force and two years have not 
passed from the date of release from such imprisonment; 

e) is disqualified to act as a director under the Companies Act, 2013 [18 of 2013]; 

f) is prohibited by the Securities and Exchange Board of India from trading in securities or 
accessing the securities markets; 

g) has been a promoter or in the management of or control of a corporate debtor in which 
any preferential transaction or undervalued transaction or extortionate credit transaction or 
fraudulent transaction has taken place and in respect of which an order has been made by 
the Adjudicating Authority viz. Hon’ble National Company Law Tribunal (or its appellate 
tribunal / court) under the Code (other than a preferential transaction, undervalued 
transaction, extortionate credit transaction or fraudulent transaction which has taken place 
without any contribution by the Resolution Applicant in an entity acquired by the Resolution 
Applicant, prior to such acquisition by way of a resolution plan approved under the Code or 
pursuant to a scheme or plan approved by a financial sector regulator or court); 

h) has executed a guarantee in favour of a creditor, in respect of a corporate debtor against 
which an application for insolvency resolution made by such creditor has been admitted 
under the Code and such guarantee has been invoked by the creditor and remains unpaid 
in full or in part; and 

i) is subject to any disability, corresponding to the aforesaid conditions under any law in a 
jurisdiction outside India. 

3. That the Resolution Applicant unconditionally and irrevocably agrees and undertakes that it 
shall make full disclosure in respect of itself and all its connected persons as required under 
Regulation 38(3) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution 
Process for Corporate Persons) Regulations, 2016, as applicable to the corporate insolvency 
resolution process of the Corporate Debtors. 

4. That neither the Resolution Applicant, nor any other person acting jointly or in concert with 
the Resolution Applicant, nor any ‘connected person’ (as defined under Section 29A of the 
Code) has: 

a) withdrawn or sought any deviation to its resolution plan in any corporate insolvency 
resolution process, or avoided or delayed or defaulted in the implementation of the 
resolution plan approved by the committee of creditors / Adjudicating Authority; or  
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delayed or failed to implement any conditions as contained in the process document / 
note issued under any corporate insolvency resolution process (including the submission of 
any guarantee / security documents as envisaged under the process document / note of 
any corporate insolvency resolution process); 

b) had any resolution plan filed by it withdrawn / rejected or applied to be withdrawn / rejected 
from the Adjudicating Authority / committee of creditors owing to any non- compliance / 
default by it; 

c) failed to implement its resolution plan approved by committee of creditors / Adjudicating 
Authority in accordance with its terms; or 

d) in order to avoid the obligations under its resolution plan approved by committee of 
creditors / Adjudicating Authority, challenged the process document / note or process 
thereunder issued by a resolution professional / committee of creditors with respect to a 
corporate insolvency resolution process, in any court of law or sought any deviation from 
the resolution plan submitted by it which is not acceptable to the committee of creditors of 
the relevant matter. 

5. That the Resolution Applicant unconditionally and irrevocably represents, warrants and 
confirms that it is eligible under the terms and provisions of the Code (read with the relevant 
regulations framed there under) to submit an expression of interest and a resolution plan and 
it shall provide all documents, representations and information as may be required by the RP 
or the COC to substantiate that the Resolution Applicant is eligible under the applicable 
provisions of the Code and the rules and regulations thereunder to submit a resolution plan in 
respect of the Xrbia Warai Developers Private Limited. 

6. That the Resolution Applicant unconditionally and irrevocably undertakes that it shall provide 
all data, documents and information as may be required to verify the statements made under 
this undertaking. 

7. That the Resolution Applicant undertakes that it shall intimate the Resolution Professional 
forthwith if it becomes ineligible at any time during the corporate insolvency resolution process; 

8. That the Resolution Applicant undertakes that every information and records provided in 
expression of interest is true and correct and discovery of any false information or record at 
any time will render the applicant ineligible to submit resolution plan, forfeit any refundable 
deposit, and attract penal action under the Code; and 

9. That the Resolution Applicant understands that the RP and the COC may evaluate the 
expression of interest and / or resolution plan to be submitted by the Resolution Applicant or 
any other person acting jointly with it and such evaluation shall be on the basis of the 
confirmations, representations and warranties provided by the Resolution Applicant under this 
undertaking. 

10. That the Resolution Applicant agrees that each member of the COC and the RP are entitled to 
rely on the statements and affirmations made in this undertaking for the purposes of 
determining the eligibility and assessing, agreeing and approving the resolution plan submitted 
by the Resolution Applicant. 

11. That in the event any of the statements contained herein are found to be untrue or incorrect, 
then the Resolution Applicant unconditionally agrees to indemnify and hold harmless the RP 
and each member of the COC against any losses, claims or damages incurred by the RP and / 
or the members of the COC on account of such ineligibility of the Resolution Applicant. 
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12. That the Resolution Applicant agrees and undertakes to disclose/inform forthwith, to the RP 

and the members of the COC, if the Resolution Applicant becomes aware of any change in 
factual information in relation to it or its connected person (as defined under the Code) which 
would make it ineligible under any of the provisions of Section 29A of the Code at any stage 
of the corporate insolvency resolution process of the Xrbia Warai Developers Private Limited, 
after the submission of this undertaking. 

13. That if, at any time after the submission of this undertaking and before the approval of the 
Resolution Applicant’s resolution plan by the Adjudicating Authority i.e. Hon’ble National 
Company Law Tribunal under the Code, the Resolution Applicant becomes ineligible to be a 
Resolution Applicant as per the provisions of the Code (and in particular Section 29A of the 
Code), the fact of such ineligibility shall be forthwith brought to the attention of the RP and 
the COC. 

14. That this undertaking shall be governed in accordance with the laws of India and the National 
Company Law Tribunal, Mumbai /National Company Law Appellate Tribunal/ Courts of Mumbai 
shall have the exclusive jurisdiction over any dispute arising under this undertaking. 

 
Signed for and on behalf of [insert name of entity] 

 
 
 
 

 

Signature and official stamp 



` 

Page | 27 

 

 

 

ANNEXURE F 
CONFIDENTIALITY UNDERTAKING 

For sharing of Information Memorandum and access to virtual data-room 
 

Execution instructions: 
[To be on non-judicial stamp paper as applicable. Foreign companies submitting expression of 
interest / resolution plan are required to follow the applicable law in their country and ensure 
that the documents submitted as part of the expression of interest / resolution plan are 
appropriately apostilled, and stamp duty paid in India before submission to the resolution 
professional. The said undertaking shall be duly notarized/apostilled] 

The execution of this undertaking must be authorized by a duly passed resolution of the board 
of directors of the prospective resolution applicant or any sub-committee of the board (if so 
authorized by the board). 

Each page of the undertaking is required to be signed by the prospective resolution applicant at 
the bottom of the page and on the execution page, the deponent must affix his/her full 
signature and additionally affix the rubber stamp seal of the prospective resolution applicant. 
Where the resolution applicant is a consortium, said undertaking shall be furnished by each 
member of the consortium. 
Kindly fill in the requisite details in each of the items where information is left blank or has been 
sought.] 

 
This confidentiality undertaking has been signed by M/s   , a 
Prospective Resolution Applicant as per relevant provisions of the Insolvency and Bankruptcy 
Code, 2016, having its office at   acting through Mr./Ms.  , the 
authorized signatory / authorized representative (which expression shall, unless repugnant to the 
context, include its successors in business, administrators in business, administrators, Insolvency 
professional, liquidator and assigns or legal representative) (hereinafter referred as “PRA”) 
on day of   , 2024 and submitted to Vikas Gopichand 
Khiyani, an Insolvency Professional having registration no. IBBI/IPA-001/IP-P02738/2022-
2023/14194. 

 
WHEREAS XRBIA WARAI DEVELOPERS PRIVATE LIMITED, a company registered under 
Companies Act, 2013 (thereafter referred as “Corporate Debtor”) is under Corporate Insolvency 
Resolution Process vide Hon’ble NCLT Mumbai Bench’s order in CP (IB) NO. 281 of 2024 dated 
June 28, 2024 under the Insolvency and Bankruptcy Code, 2016, wherein Vikas Gopichand 
Khiyani (IBBI Registration Number: IBBI/IPA-001/IP-P02738/2022-2023/14194) was appointed 
as Interim Resolution Professional (IRP) in the matter of XRBIA WARAI DEVELOPERS PRIVATE 
LIMITED is now acting as the Deemed Resolution Professional (RP). 

AND WHEREAS the RP has prepared Information Memorandum as per Section 29 (1) of 
Insolvency & Bankruptcy Code,2016 read with Regulation 36 of the Insolvency and Bankruptcy 
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016 in 
respect of Corporate Debtor. 

 
AND WHEREAS RP is required to share the Information Memorandum and shall provide access 
to all relevant information to the resolution applicant after receiving an undertaking from such 
Resolution Applicant to the effect that such resolution applicant shall maintain confidentiality of 
the information and shall not use such information to cause an undue gain or 
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undue loss to itself or any other person and comply with the requirements under section 29(2) 
of Insolvency & Bankruptcy Code, 2016. 

 
THEREFORE, the above-named Prospective Resolution Applicant hereby provides 
following undertaking to Vikas Gopichand Khiyani, Resolution Professional, XRBIA 
WARAI DEVELOPERS PRIVATE LIMITED: - 

 
WE HEREBY DECLARE and undertake that we will not divulge any part of the information 
contained in Information Memorandum of the Corporate Debtor, prepared as per Section 29 
(1) of Insolvency & Bankruptcy Code, 2016 and Regulation 36 of the Insolvency and Bankruptcy 
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016 and any 
other relevant information that may be made accessible pursuant to Section 29 
(2) of the Insolvency and Bankruptcy Code, 2016 by the Resolution Professional by way of a 
virtual data room or any other mode created in that regard, through oral or written 
communication or through any mode to anyone and the same shall constitute “Confidential 
Information”. Any information or documents generated or derived by the recipients of 
Confidential Information that contains, reflects or is derived from any Confidential Information 
shall also be treated as Confidential Information and shall ensure that all Confidential 
Information is kept safe and secured at all times and is protected from any theft or leakage. 

 
WE FURTHER undertake and declare that the Confidential Information shall be kept secret and 
confidential by us and shall be used solely as allowed under the Insolvency & Bankruptcy Code, 
2016 and we shall not use such information to cause an undue gain or undue loss to our self 
or any other person and shall comply with the requirements under section 29(2) of Insolvency 
& Bankruptcy Code, 2016 and comply with provisions of law for the time being in force relating 
to confidentiality and insider trading; and shall protect any intellectual property of the corporate 
debtor which we may have access to. We shall take all necessary steps to safeguard the privacy 
and confidentiality and shall secure that no person acting on our behalf or ourselves divulge or 
disclose or use any part of the relevant information or not to share relevant information with 
third parties unless section 29 clauses (a) and (b) of sub-section (2) are complied with where 
relevant information shall include the financial position of the corporate debtor, all information 
related to disputes by or against the corporate debtor and any other matter pertaining to the 
corporate debtor as may be specified. 

 
WE FURTHER: 
a) agree to use such measures and / or procedures as it uses in relation to its own most highly 

confidential information to hold and keep in confidence any and all such Confidential 
Information; 

b) shall ensure compliance with Applicable Laws and specifically with the Insolvency and 
Bankruptcy Code and Insolvency and Bankruptcy Board of India (Insolvency Resolution 
Process for Corporate Persons) Regulations, 2016, with respect to Confidential Information 
received pursuant to the Resolution Process; 

c) shall take all reasonable steps and measures to minimize the risk of disclosure of Confidential 
Information by ensuring that only such representatives who are expressly authorized by it 
and whose duties require them to possess the Confidential Information shall have access to 
the Confidential Information on a need-to-know basis; 

d) shall ensure that the Confidential Information will not be copied or reproduced or transmitted 
by any means and in any form whatsoever (including in an externally accessible computer 
or electronic information retrieval system) by us or our authorized 
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representative, except for sharing of Confidential Information as required in relation to this 
document, as decided by the us or our Representative from time to time. 

e) shall immediately destroy and permanently erase all Confidential Information upon the 
rejection of Resolution Plan by the Committee of Creditors and/or Hon’ble National Company 
Law Tribunal(“NCLT”) under Section 31(1) of the Insolvency & Bankruptcy Code, 2016 or 
upon an order for liquidation of the corporate debtor being passed by the Hon’ble NCLT 
under Section 33 of the Insolvency & Bankruptcy Code, 2016; 

 
WE FURTHER agree that no representation or warranty has been provided by the RP in relation 
to the authenticity or adequacy of the information provided pursuant to the information 
memorandum, including Confidential Information, nor would have any claim against the RP or 
the Corporate Debtor nor shall have any responsibility or liability whatsoever, whether in 
contract, tort or otherwise, for any direct, indirect or consequential loss and / or damage, loss 
of use, loss of production or loss of profits or interest costs or in respect of any information 
provided in the Information Memorandum or any other relevant information. 

WE FURTHER understand and agree that the Committee of Creditors, the RP (on the 
instructions of the Committee of Creditors) and / or the Adjudicating Authority shall have the 
right, in their sole discretion to reject any and all proposed Expression of Interest and / or the 
Resolution Plan made by or on behalf of any Resolution Applicant or any part thereof, and / or 
to suspend / cancel / terminate the process for submission of Resolution Plan including invitation 
/ submission of EOI, submission of Resolution Plan, Evaluation of Resolution Plan, selection of 
Resolution Plan etc. and / or amend and / or supplement the process for submission of 
Resolution Plan, all without notice and any liability therefore. 

WE FURTHER understand and agree that the Expression of Interest will be evaluated by the 
RP / the Committee of Creditors of the Corporate Debtor based on the information provided by 
us along with the Expression of Interest to determine our eligibility to submit Resolution Plan(s) 
for Insolvency Resolution Process of the Corporate Debtor. The RP / the COC reserve the right 
to determine at their sole discretion, whether we qualify for the submission of the Resolution 
Plan and may not shortlist the Expression of Interest submitted by us without assigning any 
reason whatsoever; 

WE FURTHER agree that the RP / the COC reserve the right to request for additional 
information or clarification from us for the purposes of the Expression of Interest and we shall 
promptly comply with such requirements. Failure to satisfy the queries of RP / COC may lead to 
rejection of our submission pursuant to Expression of Interest; and Submission of Expression of 
Interest alone does not automatically entitle us to participate in the next stage of the Resolution 
Process. 

WE FURTHER declare and undertake that we shall be responsible for any breach of obligations 
under this confidentiality undertaking and shall indemnify XRBIA WARAI DEVELOPERS PRIVATE 
LIMITED and/or Vikas Gopichand Khiyani, the Resolution Professional, for any loss or damage(s) 
caused to it by virtue of any default from our side in compliance to the aforesaid conditions. 
Signed for and on behalf of 

M/s  

By Mr. / Ms.   
 
 

(Name and Designation) 
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Execution instructions: 

ANNEXURE G 
FORMAT OF UNDERTAKING FOR SITE VISIT 

To be on non-judicial stamp paper of value as applicable 

[The execution of this undertaking must be authorized by a duly passed resolution of the board 
of directors of the prospective resolution applicant or any sub-committee of the board (if so 
authorized by the board). 

Each page of the undertaking is required to be signed by the prospective resolution applicant at 
the bottom of the page and on the execution page, the deponent must affix his/her full 
signature and additionally affix the rubber stamp seal of the prospective resolution applicant. 

Where the resolution applicant is a consortium, said undertaking shall be furnished by each 
member of the consortium. 

Kindly fill in the requisite details in each of the items where information is left blank or has been 
sought] 

 

Date: 
 

To, 
Vikas Gopichand Khiyani  
Resolution Professional 
Xrbia Warai Developers Private Limited 
Reg. No. IBBI/IPA-001/IP-P02738/2022-2023/14194 

 
Subject: Visit to site of Xrbia Warai Developers Private Limited 

 
Dear Sir, 

 
I, , a director/designated partner /partner / lead member 
/Individual /authorized signatory/authorized representative of M/s.   
Prospective Resolution Applicant as per relevant provisions of Insolvency and Bankruptcy 
Code, 2016, having its office at     
(hereinafter referred as PRA”) in the matter of Xrbia Warai Developers Private Limited, duly 
authorized on behalf of the PRA, (which expression shall, unless repugnant to the context, 
include its successors in business, administrators in business, administrators, Insolvency 
Professional, Liquidator and Assigns or legal representative)hereby sign this undertaking on   
day of ________________ 2024. 

 

WHEREAS Xrbia Warai Developers Private Limited, a company registered under Companies Act, 
2013 (thereafter referred as “Corporate Debtor”) is under Corporate Insolvency Resolution 
Process vide Hon’ble NCLT Mumbai Bench’s order in CP (IB) NO. 281 of 2024 dated June 28, 
2024 under the Insolvency and Bankruptcy Code, 2016, wherein Vikas Gopichand Khiyani (IBBI 
Registration Number: IBBI/IPA-001/IP-P02738/2022-2023/14194) was appointed as Interim 
Resolution Professional (IRP) in the matter of Xrbia Warai Developers Private Limited is now 
acting as the Deemed Resolution Professional (RP). 
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AND WHEREAS the RP upon the request of the PRA pursuant to Advertisement issued for 
Inviting Expression of Interest on    in   ( Edition),   
( Edition) and   (   Edition) has agreed to allow the PRA (which 
expression shall, unless repugnant to the context, include its successors in business, 
administrators in business, administrators, Insolvency professional, liquidator and assigns or legal 
representative) along with any expert appointed by the PRA, if any, to visit the site of the 
Corporate Debtor situated at …………….. (hereinafter referred as “Site”) on giving undertaking 
hereinafter appearing. 

 
UNDERTAKING 

1. Only the following directors / designated partners / partners / Members of Consortium / 
Individual / authorized signatory / authorized representative of the Resolution Applicant 
shall be visiting the conducting the site-visit of the land: 

a. Mr. ,[Designation]; 
b. Mr. ,[Designation]; 
c. [Add more if required] 

2. A duly certified copy of the board resolution and / or duly executed letter of authorization 
authorizing the persons listed in (1) above along with their KYC documents of all shall be 
provided along with this undertaking at least 2 (two) business days in advance. 

3. We shall make our own arrangements including accommodation, travel, food etc. for such 
visit. All costs and expenses incurred in relation to such visit will be borne by us and we 
hereby agree that no such cost shall be reimbursed to us. 

4. We shall carry out our own complete due diligence in respect of the Corporate Debtor and 
shall be deemed to have full knowledge of the condition of the site, relevant documents, 
information, etc. whether or not we actually inspect the units or verify the documentation, 
if any, provided by the Corporate Debtor/ the Resolution Professional or his authorized 
representative. 

5. We shall abide by all the instructions, rules, policies and terms and conditions as prescribed 
by the Corporate Debtor. 

6. We / or our authorized representative(s) shall not visit the site without seeking prior 
permission from the Resolution Professional. 

7. We further agree and undertake that: - 

a. The Resolution Professional, Corporate Debtor, members of Committee of Creditors 
and/or any of its representatives shall not be responsible for any loss, injury or damage 
to person, property, or otherwise in connection with this visit of mine and my team, any 
accommodation, transportation or other services, resulting – directly or indirectly – from 
any act of GOD, dangers, fire, accident, breakdown in machinery or equipment, 
breakdown of transport, wars, civil disturbances, strikes, riots, thefts, pilferages, 
epidemics, or any other causes. 

b. We will not divulge any part of the information in relation to the site or the visit thereof, 
through oral or written communication or through any mode to anyone other than as 
may be required under applicable law or pursuant to any order or decision of a 
governmental authority. 
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c. Any information or documents generated or derived by the recipients of the information 

in relation to the visit of the Units shall be kept safe and secured at all times and shall 
protected from any theft or leakage. 

d. We shall maintain confidentiality of the information derived during the visit of the site 
and shall not use such information to cause an undue gain or undue loss to our self or 
any other person and comply with provisions of law for the time being in force relating 
to confidentiality and insider trading; 

e. We shall protect any intellectual property of the corporate debtor which we may have 
access to and shall take all necessary steps to safeguard its privacy and confidentiality. 

f. We agree that no representation or warranty has been provided by the Resolution 
Professional in relation to the authenticity or adequacy of the information provided 
during the site visit, nor would have any claim against the Resolution Professional or 
the Corporate Debtor, nor shall have any responsibility or liability whatsoever, whether 
in contract, tort or otherwise, for any direct, indirect or consequential loss and / or 
damage, loss of use, loss of production or loss of profits or interest costs or in respect 
of any information provided during the visit of the property. 

g. We shall be responsible for any breach of obligations under this undertaking and shall 
indemnify Xrbia Warai Developers Private Limited and/or Vikas Gopichand Khiyani, the 
Resolution Professional, for any loss or damage(s) caused to it by virtue of any default 
from our side in compliance to the aforesaid conditions. 

 
This undertaking is binding upon me / us heirs, executors, administrators / successors 
or successors as assigns. 

 
 

Dated this  day of   
 
 

Signed for and on behalf of 
 
 

M/s  
 
 

By Mr./ Ms.  (Name and Designation) 



OPPORTUNITY TO ACQUIRE XRBIA WARAI
DEVELOPERS PRIVATE LIMITED OPERATING
UNDER REAL ESTATE SECTOR (UNDER CIRP)

Issued By-

Vikas Khiyani
Resolution Professional

IBBI/IPA-001/IP-P-02738/2022-2023/14194



DISCLAIMER
• No representation or warranty, express or implied, is given by the Resolution Professional or his officers, affiliates, employees,

advisors or agents (and any warranty expressed or implied by statute is hereby excluded) as to the accuracy or completeness of
the contents of this teaser or any other document or information supplied, or which may be supplied at any time or any opinions or
projections expressed herein or therein, nor is any such party under any obligation to update the teaser or correct any inaccuracies
or omissions in it which may exist or become apparent.

• No responsibility or liability is accepted for any loss or damage, howsoever arising that you may suffer as a result of this teaser and
any and all responsibility and liability is expressly disclaimed by the Company, its sponsors and Resolution Professional and or any
of them or any of their respective directors, partners, officers, affiliates, employees, advisors or agents.

• This teaser should not be considered as a recommendation by Resolution Professional or any of his affiliates or sponsors or his
officers, affiliates, employees, agents or advisors to invest in the Company and each potential lender/ investor must make its own
independent assessment of the merits or otherwise of investing / lending to the Company and should take its own professional
advice.

• Neither the issue of this teaser nor any part of its contents is to be taken as any form of commitment on the part of the Company,
the sponsors or Resolution Professional to proceed with the investment/ restructuring/ lending envisaged by the issue of this teaser
and Resolution Professional, the Company or its sponsors reserve the right to amend the proposed timetable and/or the
investment/ restructuring procedure, to terminate the procedure and to terminate any discussions and negotiations with any
prospective lender at any time and without giving any reason.

• In no circumstances will Resolution Professional be responsible for any costs or expenses incurred in connection with any appraisal
or investigation of the Company or for any other costs or expenses incurred by prospective lenders/ investors in connection with the
proposed debt/ investment in the Company.



COMPANY OVERVIEW



XRBIA WARAI DEVELOPERS PRIVATE LIMITEDCompany Name 

U45200PN2013PTC147405CIN

Company limited by shares Category of company

16th May 2013Incorporation Date 

Mantri House, 1st Floor, 929, F.C. Road, Pune, Maharashtra, India, 
411004Registered Office Address

Undergoing CIRP as per Insolvency and Bankruptcy Code, 2016Current Status 

BACKGROUND OF THE COMPANY



PHASE 1 OF THE PROJECT

NUMBER OF 1 BHK 
FLATS - 488
.

NUMBER OF 2 BHK 
FLATS - 280

NUMBER OF 3 BHK 
FLATS - 40

NOTE:- Phase wise Details of project obtained from MAHA RERA Website



PHASE 2 OF THE PROJECT

NUMBER OF 1 BHK FLATS -
843

NUMBER OF BOOKED 
APARTMENTS - 798
.

NUMBER OF 2 BHK 
FLATS - 358 

NUMBER OF BOOKED 
APARTMENTS - 259

NUMBER OF 3 BHK 
FLATS - 80

NUMBER OF BOOKED 
APARTMENTS - 60

NOTE:- Phase wise Details of project obtained from MAHA RERA Website



PHASE 3 OF THE PROJECT

NUMBER OF 1 BHK 
FLATS - 440

NUMBER OF BOOKED 
APARTMENTS - 161
.

NUMBER OF 2 BHK 
FLATS - 56

NUMBER OF BOOKED 
APARTMENTS - 8

NOTE:- Phase wise Details of project obtained from MAHA RERA Website



PROJECT DETAILS AS PER INFORMATION RECEIVED FROM SUSPENDED MANAGEMENT
Carpet 
Area 
Unsold

Carpet 
Area 
Sold

Gross 
Carpet 
Area

Number 
of Flats 
Unsold

Number 
of Flats 
Sold

Total Number 
of Flats in 
Building

FloorBuilding 
Number

Sr 
No

264100591032313940G+4A11
264100971036113940G+4A22

55441530420848215980G+9A33
34321735820790136780G+9A44
2112166251873786472G+8A55
44881424618734175572G+8A66
29041592418828116172G+8A77
50161388818904195372G+8A88
89761005019026343872G+8A99
47521428519037185472G+8A1010

0136271362704040G+4B111
0135581355804040G+4B212

694129531364723840G+4B313
0137171371704040G+4B414

45112055325064135972G+8B515
3432139931742583341G+4C116
60061095116957142640G+4C217
9009803917048211940G+4C318
5611725112862131730G+4C419
52201216117381122840G+4C520
2175151601733553540G+4C621
51721415919331103040G+4C822

Carpet 
Area 
Unsold

Carpet 
Area 
Sold

Gross 
Carpet 
Area

Number 
of Flats 
Unsold

Number 
of Flats 
Sold

Total Number 
of Flats in 
Building

Floor
s

Building 
Number

Sr 
No

2192170591925143640G+4C923
1459239271851930838G+4C1024
50931501620109103040G+4D125

0199651996504040G+4D226
3036168511988763440G+4D327

10120997620096202040G+4D428
10120994720067202040G+4D529
1356227712412723840G+4D630
3983201512413463440G+4D831
94721403923511162440G+4E132
88801439023270152540G+4E233
2620232382585843640G+4F134
86651413322798264470G+4K135
92131337522588284270G+4K236
77271402221749264470G+4K337
75791410621685254570G+4K438

29667371033377871198G+6K539
272039561422818118126G+8K640

11220358784709833107140G+9K741
3094016473474139149140G+9K842
462401365476051364140G+9K943

30501763391193892883417432577Total



Advantage of Takeover



CONNECTIVITY
The nearest Railway 
Station is Neral, just 
8.5km away.

Direct connectivity to 
CSMT Railway Station
.

The Mumbai-Pune 
Express Highway is at a 
distance of 47 kms.

The upcoming Navi
Mumbai International
Airport is at a mere
distance of 57 kms.

Near to Matheran Hill 
Station

2 Hours Distance From 
Mumbai & Pune



LANDMARK’S

 IMAGICAA in Lonavala is a mere 45-minute drive away.

 Barvi Lake is just a 30-minute drive away.

 The scenic Matheran Hills are located only 17 kilometers away.

 The historic Kondhana Caves are approximately an hour’s drive from the 
project.



EDGE OVER OTHER PLAYERS IN THE INDUSTRY 



2022-10-22.jpg

SITE CONDITIONS



AMOUNT ADMITTED
(In Rs.)

AMOUNT CLAIMED
(In Rs.)

NATURE OF CREDITORNAME OF CREDITOR
S. 

No
. 

192,62,95,798.00995,39,28,523.83Financial CreditorASSET RECONSTRUCTION 
COMPANY INDIA LIMITED

1

124,31,97,018.94177,16,66,311.14Financial creditor
FINANCIAL CREDITORS IN 

CLASS (REAL ESTATE ALLOTTEE)
2

1,74,72,814.001,74,72,814.00Operational CreditorOPERATIONAL CREDITOR3

CREDITORS OF THE CORPORATE DEBTOR 

Note: The above Admitted claim is subject change on verification additional claims of creditors



THANK YOU

By-

Vikas Khiyani
Resolution Professional

Xrbia Warai Developers Private Limited
M- 91 9920071994

E- warai.cirp@gmail.com
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A five-judge Constitution 
Bench, while uphold-
ing amendments per-

mitting practices of Jallikattu, 
Kambala and Bailgada 
Sharyat, has refused to state 
that animals have a fundamen-
tal right to life, but observed 
that animals must be protected 
from unnecessary pain and 
suffering. This is a backlash to 
the animal rights movement. 

There is an urgent need to 
purge the notions that Indian 
dogs are not suitable for public 
shelter or rescue or rehabilita-
tion, shopping for a pet is safer 
than adopting, and feeding 
strays can lead to a population 
explosion. These are part of 
the argument that animals 
cannot derive a right to life. 

It needs to emphasised that 
dog vans can be used to deal 
with issues such as birth-con-
trol, rabies and dog bites; they 
do not stop people from feed-
ing dogs. Rule 11(3) of Animal 
Birth Control Rules, 2023, pro-
vides a provision for publish-
ing public notices or putting 
up banners before catching 
dogs with rabies or for vacci-
nations. Rule 11(6) provides for 
sheltering animals in animal 

birth control centres, and 
Rules 11(11) to (14) provide for 
keeping dogs for 12 hours 
before surgery. 

Shelters need to be 
adequately staffed and the 
waiting period before surgery 
should be 12 hours, as man-
dated. The number of bite 
cases and data on treatment of 
patients with dog bites main-
tained by the animal hus-
bandry offices need to be 
made public. 

Rule 11(6) also suggests that 
only stipulated animals 
according to housing capacity 
be captured. There is an 
urgent need for follow-up 
between the number of dog 
bites, complaints of rabies, 
number of dogs that are 
already housed and number of 
dogs captured. Rule 11(9 is) 
cautions capturing female 
puppies with others until they 
are two months old, and 
further releasing dogs cap-
tured for sterilisation in the 
same areas from where they 
are captured. 

Rule 11(10) makes it compul-
sory for examination by vet-
erinary practitioners. Rule 
11(17) provides for post-oper-
ative care of four days, which 
means that the animal hus-
bandry department should be 
well-staffed, equipped and 
well-trained before it starts 
registering frivolous dog bite 
complaints. Rule 11 (19), in fact, 
provides for geotagging, which 
in itself is a deterrent to avoid 
animal cruelty. 

There is also an urgent need 

for a specified process for 
selecting areas based on inci-
dents of dog bites. The current 
list of members in dog-catch-
ing teams and their designa-
tions and training given should 
be sought after along with 
information about the condi-
tion of injured persons, the 
nature of injuries, and the 
injury certificate of the 
humans on reports of dog bites 
by dogs having rabies, while 
avoiding a blanket division of 
old and new cases as received 
in RTI queries. 

A holistic reading of rules 
provides for using a dog van as 
a form of ambulance and also 
requires concerned depart-
ments to play the role of a 
guardian. Cooperative 
societies may promote a posi-
tive environment and support 
the idea of community-shared 
guardianship and avoidance of 
waste mismanagement. 

Municipal corporations 
must create a common area 
where stray dogs are fed every 
day. It not only will discourage 
stray dogs from hunting the 
dumping grounds for food, but 
also restrict menace and dog 
bites that the popular notions 
stress on. 

With an attitude of indiffer-
ence and hostility, we risk mis-
interpreting safeguards avail-
able within the law and delay 
acknowledgement our furry 
friends deserve for their 
loyalty. 

Niranjan Deshpande  
is an advocate at the 
Bombay High Court

No mumbai6 Mumbai, Monday, December 9, 2024

www.freepressjournal.in

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the 
Security Interest (Enforcement) Rules, 2002. 
Notice is hereby given to the public in general and in particular to the Borrower (s), Mortgagor (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, possession of 
which has been taken by the Authorised Of昀cer of Bank of Baroda, Secured Creditor, will be sold on “As is where is”, “As is what is” and “Whatever there is”  for recovery of dues in below mentioned account/s. The details 
of Borrower/s/Mortgagor/Guarantor/s/Secured Asset/s/Dues/Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below  

For detailed terms and conditions of sale, please refer/visit to the website link https://www.bankofbaroda.in/e-auction.htm and https://bob.auctiontiger.net/EPROC/prospective bidders may 
contact the Authorised of昀cer on Tel No.022-43683805 Mobile No. 9869375872

Date:  06.12.2024                                           Authorised Of昀cer
Place: Mumbai                                Bank Of Baroda                   

Name & Address of Borrower/s /Guarantor/s Description of the immovable 
property with known 

encumbrances, if any

Total Dues 1.Date of e-Auction 
2. Time of E-auction -  
Start Time to End Time 
3.Last date and time 
of  submission of Bid 
and EMD.   

(1) Reserve Price &
(2) EMD Amount of 
the Property
(3) Bid Increase 
Amount

1. EMD deposit Account 
No.
2 IFSC Code
3. Bank of Baroda 
Branch

1. Status of possession 
(Constructive / 
Physical)
2. Property Inspection 
date 
3. Time 

M/s Shalibhadra Corporation:- B-81, Cotton Exchange 
Bldg, 1ST Floor, Cotton Green, Mumbai 400033
Mr. Priyen Ravindra Khona (Proprietor)
Mrs. Reena Ravindra Khona (Guarantor)
Mr. Ravindra Khona (Guarantor)
Flat No. 301 & 302, Desai Solitaire CHSL, Opp. Don Bosco 
School, Nathalal Parekh Marg, Kings Circle, Mumbai 400019.
Mr. Somchand U. Shah (Guarantor):-Room No.6, Manu 
Smriti Building, Ayre, Road, Opp Gaondevi Mandir, Dombivali 
East, Thane 421201

Flat No. 301 & 302 adm 784 Sq.ft 
Carpet area and 766 Sq.ft on the 
Third 昀oor of the society known 
as ‘Desai Solitaire CHS Ltd + one 
car parking space lying and being 
situated at Cadastral Survey No. 789 / 
10, 790 / 10 Village Matunga Division, 
Nathalal Parekh Marg, Opp. Don 
Bosco School, Kings Circle, Matunga 
Mumbai 400019
Encumbrance known to bank: Nil

Total dues- 
Rs 

25,96,70,914.20/- 
as on 30.04.2024 

Plus Legal 
Charges, Other 
Charges Plus 
subsequent 
interest/cost 

thereon

1. 27.12.2024
2. 1300 Hrs to 1700 Hrs
3. 26.12.2024 and 
17.00 Hrs

1) Rs 517.00 lakh
2) Rs 51.70 lakh
3) Rs 1.00 lakh

1. 03830200001231
2. BARB0BALBOM 
(Fifth Character Zero)
3. Ballard Estate
Account Name: ARMB 
Recovery Account

1. Symbolic
2. 17.12.2024
3. 11.00 Am to 01.00 Pm
Note: The Property 
is under Symbolic 
Possession and Bank 
will hand over the 
property symbolically to 
the Auction Purchaser

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES/“APPENDIX- IV-A [SEE PROVISO TO RULE 8 (6)]

Zonal  Stressed Asset Recovery Branch : Meher Chamber, Ground 昀oor, Dr. Sunderlal Behl Marg,  
Ballard Estate, Mumbai-400001, Phone: 022-43683807, 43683808, Email: armbom@bankofbaroda.co.in

SHERIFF’S NOTICE  
AUCTION SALE OF IMMOVABLE PROPERTY 

IN THE HIGH COURT OF JUDICATURE AT BOMBAY 
ORDINARY ORIGINAL CIVIL JURISDICTION 

EXECUTION APPLICATION NO. 378 OF 2014  
ARBITRATION AWARD DATED 19TH NOVEMBER, 2012 

Tata Consumer Products Ltd. 
(Earlier known as Tata Global Beverages Limited)

….Claimant 
Versus  

Intermodal Transport & Trading Systems Pvt. Ltd. 
….Respondent  

Pursuant to the Warrant for Sale  of immovable property dated 
23rd February, 2015, duly revalidated from time to time, issued by the 
Hon’ble High Court, Bombay in the abovementioned Execution 
Application No.378 of 2014 in Arbitration Award dated 19th November, 
2012 and pursuant to the Order dated 5th December, 2024 passed by 
His Lordship Shri Justice Abhay Ahuja of the Hon’ble High Court, 
Bombay, the offers are invited in sealed / closed covers by the  Sheriff 
of Mumbai for the auction sale of the right, title and interest of the 
Respondent abovenamed in their ownership Immovable Property 
situated at ITTS House, 6th floor, 28, K. Dubash Marg, Shri Sai Baba 
Marg, Mumbai – 400 023 bearing Cadastral Survey No.138, alongwith 
Demand Draft / Pay Order in the sum of Rs. 55,00,000/- (Rupees 
Fifty Five Lakhs only) as Earnest Money Deposit drawn in favour of 
“Sheriff of Mumbai”, payable at Mumbai, so as to reach the Sheriff’s 
office on or before 7th January, 2025 by 5.00 p.m. The area of the 
said suit premises is 2051.13 sq.ft. (carpet) as measured by the 
Valuer. 

The sale will be held on “As is where is basis and as is what is 
basis”. 

The offers will be opened and considered before the His 
Lordship Shri Justice Abhay Ahuja of the Hon’ble High Court, Bombay 
in Court Room No. 26-A, High Court Annex  Building, First Floor, High 
Court, Bombay on Thursday, the 9th day of January, 2025 at 2.30 
p.m. when the offerers may remain present and increase their offers, 
if they so desire. The inspection of the said property will be given to 
the intending offerers on 19th December, 2024 and 20th December, 
2024 in between 1.00 p.m. to 4.00 p.m. The Hon’ble Court reserves 
his right either to accept or reject any offer without assigning any 
reason therefore. A copy of terms of conditions of the sale and 
undertaking to be executed by the offerer will be available in Sheriff’s 
office situated at Old Secretariat Building (City Civil Court Building), 
Ground floor, Next to University of Mumbai, K.B. Patil Marg, Mumbai 
– 400 032, on any working day during the office hours on payment of 
Rs.100/- (Non refundable / non adjustable). 

Dated this 5th  day of  December, 2024.    
Dy. Sheriff of Mumbai  

For Sheriff of  Mumbai

KALYAN DOMBIVALI MUNICIPAL CORPORATION 

Computer Department  
Tender Notice No.kdmc/comp/13/2024-25 (2nd Call)  

The Commissioner, Kalyan Dombivli Municipal Corporation, Kalyan invites tenders through 
e-Tendering system for Annual Maintenance Contract Computer with Onsite support for two 
year from registered company or sole proprietor or which is manufacturing company or their 
authorised dealer.  

Terms & Conditions:  
1. The detailed tender notice and blank tender forms are available at 

www.mahatenders.gov.in from 09/12/2024 to 23/12/2024 up to 3.00 p.m.  
2. The tenders through e-Tendering system will be accepted from 09/12/2024 to 23/12/2024 

up to 3.00 p.m.  
3. If possible, the tenders will be open on 24/12/2024 at 3:15 pm at e-Tender cell, KDMC.  
4. However, Commissioner KDMC Reserves right to postpone the date of tender opening.  
5. Commissioner KDMC reserves the right to reject one or all tenders without assigning any 

reason thereof and such decision will be final and binding to all.  
 

Sd/-  
Commissioner  

Kalyan Dombivali Municipal Corporation 
Kalyan

KDMC/PRO/HQ/1909 
Dt. 06/12/2024

Sr. 
No.

Name Of Work Cost of 
blank tender 

form

EMD Time Limit 
For  

completion 
Description Quantity 

1 Annual Maintenance Contract 
(Comprehensive) of Lenovo Desktop  
Computer for Two Years 

 
170

 
Rs. 590/-

 
Rs. 

15000/-

 
24 Months

A notice is hereby given that the following Borrower/s have defaulted in the repayment of principal and interest of the loans facility
obtained by them from the Bank and the loans have been classified as Non-Performing Assets (NPA). The notices were issued to them
under section 13(2) of Securitisation and Reconstruction of Financial Asset and Enforcement of Security Interest Act, 2002 on their
last known addresses, but they have been returned unserved and as such are hereby informed by way of this public notice.

Home Loan Centre, Mumbai South, Voltas House, 'A' 1st Floor,
Dr. Ambedkar Road, Chinchpokli (E), Mumbai - 400033
Ph. 022-66962503/04/06/07 Email: sbi.17889@sbi.co.in

DEMAND  NOTICE

The above Borrower(s) and or their Guarantor(s) (whenever applicable) are hereby called upon to make payment
of outstanding amount within 60 days from the date of publication of this notice, failing which further steps will
be taken after expiry of 60 days from the date of this notice under sub-section (4) of Section 13 of Securitisation
and Reconstruction of Financial Asset and Enforcement of Security Interest Act, 2002.
The borrowers attention is invited to provision of sub-section (8) of section 13 of the Act, in respect of time
available to redeem the secured assets.
Date : 07.12.2024, Place: Mumbai Authorized Officer, State Bank of India

Date of
13(2) Notice

Sr.
No.

Details of Secured
Assets

Name of the Borrowers & Address, Account No. Total Dues

31.10.2024

Date of
NPA

30.10.2024

3 Flat No 707, adm 50.70 sq mtrs Carpet area in
I Wing of the Building No 12 of the Building
known as Hyde Park, in Sector II of the Complex
known as 'Vinay Unique Gardens' situated on
land bearing Survey No 93 (177), Hissa No 2,
Survey No 96 (178), Hissa No 1,2, 7A, 7B, Survey
No 94 (182), Hissa No 1 to 8, of Village Dongare
(Old Village Naringi), Taluka Vasai, Dist
Palghar & within the Registration District & Sub
District Palghar (Old Thane) and within the
limits of Vasai Virar Municipal Corporation.

Shri Sanjay Sohan Singh Dhirwan &
Smt Guddidevi Sohan Singh Dhirwan
Room No E/403, New Jamuna CHS, Tulini
Road, Behind BSNL Exchange, Mahesh Park,
Nallasopara (E), Thane- 401207
Shri Sanjay Sohan Singh Dhirwan
C/o Route Mobile Limited, 3rd Floor, 4th
Dimension, New Link Road,  Mindspace,
Malad (W), Mumbai- 400062.
Housing Loan Account No- 39974271725

Rs 39,77,676/-
(Rupees Thirty

Nine Lacs Seventy
Seven Thousand

Six Hundred
Seventy Six Only)
as on 31.10.2024

28.10.2024

Date of
NPA

26.10.2024

1 Flat No 203, on 2nd
Floor in the said building
known as OM Apartment,
admeasuring 550 sq ft
built up area, House No
692/02, CTS No 1187,
Survey no 106/2 at
Shahabaj Vil lage,
Sector 19, CBD
Belapur, Navi Mumbai,
Tal & District- Thane.

Shri Ashok R Vishwakarma & Smt Sunita Ashok Vishwakarma
(1) Flat No 303, Spring Leaf,  Building No 13/A, Akhurli Road,
Lokhandwala Township, Kandivali (E), Mumbai-400101 (2) E-30,
Samata Welfare Society, Akurli Road, Gokul Nagar, Kandivali (E),
Mumbai-400101
Shri Ashok R Vishwakarma, C/o Ideal Quotation and Co Ground
Floor, Shop No 29, Goyal Plaza, Kasturba Cross Road No 4, Borivali
(E), Mumbai- 400066
Smt Sunita Ashok Vishwakarma, C/o Utsav Consulting Services
E-30, Samata Welfare Society, Akurli Road, Gokul Nagar, Kandivali
(E), Mumbai-400101
Home Loan Account No: 40814679986

Rs 49,88,654/-
(Rupees Forty

Nine Lakhs Eighty
Eight Thousand Six
Hundred Fifty Four

Only) as on
28.10.2024

28.10.2024

Date of
NPA

26.10.2024

2 All that piece and parcel
of Flat No 204, on second
floor in the said building
known as OM Apartment,
admeasuring 550 sq ft
built up area, House No
692/02, CTS No 1187,
Survey No 106/2 at
Shahabaj Vil lage,
Sector 19, CBD
Belapur, Navi Mumbai-
Tal & Dist- Thane.

Shri Ashok R Vishwakarma & Smt Sunita Ashok Vishwakarma
(1) Flat No 303, Spring Leaf,  Building No 13/A, Akhurli Road,
Lokhandwala Township, Kandivali (E), Mumbai-400101 (2) E-30,
Samata Welfare Society, Akurli Road, Gokul Nagar, Kandivali (E),
Mumbai-400101
Shri Ashok R Vishwakarma, C/o Ideal Quotation and Co Ground
Floor, Shop No 29, Goyal Plaza, Kasturba Cross Road No 4, Borivali
(E), Mumbai- 400066
Smt Sunita Ashok Vishwakarma, C/o Utsav Consulting Services
E-30, Samata Welfare Society, Akurli Road, Gokul Nagar, Kandivali
(E), Mumbai-400101
Home Loan Account No: 40814683392

Rs 50,00,711/-
(Rupees Fifty
Lakhs Seven

Hundred Eleven
Only) as on
28.10.2024

OUR CANINE FRIENDS 
DESERVE A LOT MORE

By
Niranjan 

Deshpande

invitation
FPJ News Service 
MUMBAI 

Members of the Sakal Hindu 
Samaj, other groups and 
citizens held a protest march 
on Sunday in Vashi, Navi 
Mumbai, against alleged 
atrocities against Hindus in 
Bangladesh. 

Around 4,000 people gath-
ered for the march that 
began at 4pm from Gavdevi 
Mari Mata Mandir, Juhugaon 
and ended at 6.30pm at 
Chhatrapati Shivaji Maharaj 
Chowk, Vashi. Various relig-
ious institutions, citizens 
groups, saints, and kir-
tankars participated in the 
march. 

“A chaotic government led 
by Mohammad Yunus has 
been established in 
Bangladesh after a recent 
change of power. Since the 
establishment of this govern-
ment, the minority Hindu 
community in Bangladesh 
has been victimised by 
extremist Muslim anarchists. 
The attacks, killings, looting, 
robberies, arson, atrocities 
against women, and inhu-
man atrocities against 
children and women of the 
Hindu and other minority 
communities by extremists 
are a matter of concern for 
the Hindu community in 
India,” the Akhil Hindu 

Samaj said in a statement. 
The group said it was 

unfortunate that the atroc-
ities are taking place under 
the watch of the Bangladesh 
government machinery and 
police. “The security appar-
atus has remained silent 
spectators instead of saving 
the minorities there. At the 
same time, Hindus in 
Bangladesh tried to raise 
their voice against the injus-
tice and atrocities committed 
against them. However, the 
government there has sup-
pressed their voice. When 
Hindus there tried to protest, 

the Bangladeshi government 
crushed the Hindu protests. 
Sri Chinmoy Das of ISKCON 
was illegally arrested and his 
lawyer brutally assaulted. His 
supporters were denied 
entry into India even though 
they had Indian visas,” said 

Satish Nikam, a member of 
Sakal Hindu Samaj, a con-
glomerate of Hindu organisa-
tions. 

Meanwhile, the Bar 
Council of Maharashtra and 
Goa has requested the Bar 
Council of India to involve 
the ‘Commonwealth Lawyers 
Association’ and the ‘Bar 
Council of Bangladesh’ to get 
legal aid for victims of the 
attacks on Hindus, including 
advocate Ramen Roy, the 
legal representative of ISK-
CON monk Chinmoy Krishna 
Das, who was assaulted and 
is currently in an ICU.

Protests in Navi Mumbai 
against attack on Hindus

BANGLADESH UNREST | 4,000 people – religious institutions, 
citizens groups, saints and kirtankars – participate in march

Fa
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Urvi Mahajani  
MUMBAI 

In a major relief to V Hotels 
(formerly Tulip Hospitality Services 
Ltd), the Bombay High Court has 
quashed an attachment order 
issued by the Adjudicating 
Authority under the Prevention of 
Money Laundering Act (PMLA). 

This order followed a provisional 
attachment issued by the 
Enforcement Directorate (ED). 

V Hotels had challenged the pro-
visional attachment order dated 
April 25 by the ED and the subse-
quent complaint filed by the cen-
tral agency on May 22 before the 
Adjudicating Authority. The adjudi-
cating authority confirmed the 

attachment of 12 properties, includ-
ing the V Hotel near Juhu Beach, on 
May 27.  

The hospitality company con-
tended that it had undergone a suc-
cessful Corporate Insolvency 
Resolution Process (CIRP) under 
the Insolvency and Bankruptcy 
Code (IBC), 2016, with a resolution 
plan approved by the National 

Company Law Tribunal (NCLT) on 
April 26. This plan, upheld by the 
Supreme Court, transferred con-
trol of the corporate debtor to a 
third party, Macrotech Developers 
Limited. 

Counsels for V Hotels and 
Macrotech, Janak Dwarkadas and 
Cyrus Ardeshir, argued that Section 
32A of the IBC grants immunity to 

the corporate debtor and its prop-
erties from prosecution or attach-
ment for offences committed prior 
to CIRP commencement. 

ED counsels, Aayush Kedia and 
Hiten Venegavkar, opposed the 
plea contending that the attach-
ment order does not hinder the res-
olution process and was necessary 
to ensure accountability. They sub-

mitted that the provisional attach-
ment of Rs520 crore (the alleged 
proceeds of crime) was intended to 
prevent misuse of the insolvency 
process. 

However, holding that the attach-
ment orders violated the mandate 
of Section 32A of the IBC and its 
earlier decisions, the HC quashed 
the orders.

In major relief to V Hotels, HC quashes order attaching its properties

FPJ News Service  
THANE 

A married woman held cap-
tive in Dubai has been rescued 
and reunited with her hus-
band by police in Thane dis-
trict, officials said on Sunday. 

Mumbra police said the 
woman’s husband lodged a 
complaint on December 1, 
stating that his wife had been 
struck in Dubai. According to 
the complaint, the woman, a 
resident of Mumbra, had 
gone to Dubai on November 
25, after being referred by a 
friend for a stage dance show. 

The victim learned about 
the opportunity through 
social media and contacted 
the messenger. Upon arriving 
in Dubai, she discovered that 
the work involved perform-
ing as a bar dancer. 

The situation deteriorated 
when the woman, who had 
facilitated the victim’s trip, 
and the organisers told the 
victim that Rs6 to Rs7 lakh 
had already been spent on 
her and that if she wanted to 
return, she would need to pay 
Rs2.5 lakh. 

She was tortured and 
deprived of food. Unable to 
stand the harassment, the 
woman contacted her hus-
band. After receiving the 
complaint, the police 
launched a probe and coordi-
nated with multiple agencies 
to ensure her safe return. 

Cops rescue 
married 
woman  
from Dubai

The group said it 
was unfortunate 
that the atrocities 
are taking place 
under the watch of 
the govt and police
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J«m‘n§Mm¶V åhUVo åhUyZ
’o$a‘VXmZ KoVm ¶oV Zmhr
 nmZ 1 dê$Z

Amjon KoVbm. Ë¶m§Mr ^y{‘H$m 
hr bmoH$emhrbm KmVH$ Amho. 
‘mPo Ë¶m§Zm AmdmhZ Amho 
H$s, ho aS>JmUo AmVm Wm§~dm. 
J«m‘n§Mm¶Vrbm dmQ>bo åhUyZ 
{ZdS>UwH$m naV KoVm ¶oUma 
Zmhr. KQ>Zm Amho. Am¶moJ 
Amho. Jobo AS>rM df} Vo ’$º$ 
Amamon H$arV AmhoV. H$mb 
Ë¶m§Zr enW KoVbr Zmhr. AmO 
KoVbr. AmVm aS>Uo ~§X H$amdo.

gr[a¶mV AgX ¶m§Mr amOdQ> g§nwï>mV
 nmZ 1 dê$Z

gr[a¶mVrb ¶m ~§S>mMm gyÌYma Amho. Ë¶mZo 
ñdV: Amnbo g¡Ý¶ añË¶mda CVadbo Amho. Jobo 11 
{Xdgm§nmgyZ ~§S>Imoa JQ> Am{U bîH$a ¶m§À¶mV g§Kf© 
gwê$ Amho. gr[a¶mVrb Aboßnmo, h‘m, hmoåg Am{U 
Xmam ¶m Mma ‘w»¶ eham§gh Odinmg ~§S>Imoam§Zr 
qOH$bm Amho. gH$mir ~§S>Imoam§Zr amOYmZr 
X‘mñH$g‘Ü¶o àdoe Ho$bm. Ë¶mZ§Va AgX ¶m§À¶m 
g¡Ý¶mZo amOYmZr gmoS>br. AgX ¶m§Mo g‘W©H$m§Zrhr 
Xoe gmoSy>Z OmÊ¶mgmR>r {d‘mZVim§da JXu Ho$br 
hmoVr.  AgX ¶m§Zr Amnbo {ZdmgñWmZ gmoS>ë¶mda 
AZoH$ ZmJ[aH$m§Zr Ë¶m§À¶m àmgmXmV OmD$Z qH$‘Vr 
dñVy§Mr bwQ>mbyQ> Ho$br. ¶mMo AZoH$ ìhr{S>Amo 
ìhm¶ab hmoV AmhoV. H$mhr {R>H$mUr AgX ¶m§Mo 
nwViohr nmS>Ê¶mV Ambo. ~§S>Imoam§Zr XoemÀ¶m g§ajU 
‘§Ìmb¶mda H$ãOm Ho$bm. Ë¶m§Zr gmd©O{ZH$ ao{S>Amo 
Am{U Q>rìhr B‘maVrMm Vm~m KoVbm. ~§S>Imoam§Zr 
Vwé§JmVyZ AZoH$ H¡$Úm§Zm ‘wº$ Ho$bo Amho. ~§S>Imoa hdoV 
Jmoir~ma H$ê$Z amOYmZrda {dO¶mMm AmZ§X gmOam  
H$aV AmhoV. gr[a¶mMo n§VàYmZ ‘mohå‘X JmPr-
Ab-Obmbr ¶m§Zr EH$m Üd{Z‘wÐrV g§XoemV åhQ>bo 
Amho H$s, Vo XoemVM amhVrb Am{U gr[a¶mVrb bmoH$ 
Á¶mbm {ZdS>Vrb Ë¶mÀ¶mgmo~V H$m‘ H$aVrb. 

  H$ë¶mU

‘wa~mS>- ZJa amḯ>r¶ ‘hm‘mJ© 
61 À¶m H$m±H«$sQ>rH$aUmMo H$m‘ 
gÜ¶m gwê$  Amho.  ¶m ‘mJm©da 
AnKmV Q>miÊ¶mgmR>r H$mhr 
{R>H$mUr J{VamoYH$ ~Zdbo 
AmhoV. ‘mÌ ho J{VamoYH$ dmhZ 
MmbH$m§gmR>r OrdKoUo ~Zë¶mMo 
‘V MmbH$ ì¶º$ H$aV AmhoV. 
AnKmV amoIÊ¶mgmR>r V¶ma 

H$aÊ¶mV Ambobo J{VamoYH$ 
AmhoV Ë¶m {R>H$mUr Hw$R>ë¶mhr 
àH$maMo gyMZm ’$bH$ AWdm 
Ë¶m J{VamoYH$m§da g’o$X nÅ>o 
‘maÊ¶mV Ambobo ZmhrV. 
Ë¶m‘wio ¶m ‘hm‘mJm©da AnKmV 
hmoV AmhoV. 
 ¶m J{VamoYH$m§da g’o$X nÅ>o 
‘mamdo Am{U gyMZm ’$bH$ 
bmdmdoV, Aer ‘mJUr dmhZ 
MmbH$ H$aV AmhoV.

amï´>r¶ ‘hm‘mJ© 61 darb J{VamoYH$ 
’$bH$ Zgë¶mZo ~Zbo OrdKoUo

  O¶nya 

bmoH$g ôVrb {damoYr njZoVo amhþb Jm§Yr 
AmO gH$mir O¶nyabm nmohmoMbo. Vo 
IoS>mnVr ~mbmOr (gm‘moX)¶oWo H$m±J«ogÀ¶m 
"ZoV¥Ëd g§J‘' à{ejU {e{~amV gh^mJr 
Pmbo. 8 {Xdgm§nmgyZ gwê$ Agboë¶m ¶m 
{e{~amV gH$miÀ¶m gÌmV Ë¶m§Zr Á¶wS>mo 
H$amQ>oMo à{ejUhr KoVbo. Ë¶mdoir Ë¶m§Zr H$amQ>oMm JUdoe n[aYmZ 
Ho$bm hmoVm.  gH$mir O¶nya {d‘mZVimda ‘mOr ‘w»¶‘§Ìr AemoH$ 
JohbmoV, H$m±J«og àXoemÜ¶j JmoqdX qgJ XmoVgam, {damoYr njZoVo 
{Q>H$mam‘ Owbr, {damoYr njmMo CnZoVo a‘oe ‘rUm ¶m§Zr Ë¶m§Mo 
ñdmJV Ho$bo. JohbmoV ¶m§Zr amhþb Jm§YtZm H$mngmMm hma KmVbm.
gH$mir IoS>mnVr ~mbmOr ‘§{Xa ¶oWo Á¶wS>mo H$amQ>o à{ejU Am¶moOZ 
H$aÊ¶mV Ambo hmoVo. Ë¶mV amhþb Jm§Yr ¶m§Zr gh^mJr hmoD$Z Á¶wXmo 
H$amQ>o à{ejUhr KoVbo. Ë¶mZ§Va brS>a{en H$m°ÝŠboìh‘Ü¶o amhþb 
Jm§Yr ¶m§Zr H$m±J«og H$m¶©H$Ë¶mªer g§dmX gmYbm.

amhþb Jm§YtZr KoVbo Á¶wS>mo H$amQ>oMo à{ejU
 OmoYnya

^{dî¶mV Xoembm 
‘mZda{hV S´>moZMm ‘moR>m 
YmoH$m Amho. Ë¶m‘wio 
XoemMr gr‘m gwa{jV 
H$aÊ¶mgmR>r bdH$aM EH$ A±Q>r-S´>moZ 
¶w{ZQ> C^maUma Amho. boPa-gwg‚m 
A±Q>r-S´>moZ JZ-‘mD§$Q> {gñQ>‘Mm 
Xoembm ’$m¶Xm Pmbm Agë¶mMo 
H|$Ðr¶ J¥h‘§Ìr A{‘V ehm ¶m§Zr 
gm§{JVbo. ~rEgE’$À¶m 60ì¶m 
dYm©nZ{XZm{Z{‘Îm OmoYnya‘Ü¶o 
Am¶mo{OV EH$m H$m¶©H«$‘mV Vo  
~mobV hmoVo.

¶mdoir boPa-gwg‚m A±Q>r-S´>moZ 
JZ-‘mD§$Q> {gñQ>‘Mo gwédmVrMo 
n[aUm‘ CËgmhdY©H$ Agë¶mMo 
A{‘V ehm ¶m§Zr gm§{JVbo. 
Vo åhUmbo H$s, ¶m {gñQ>‘‘wio 
n§Om~‘Yrb ^maV-nm{H$ñVmZ 

gr‘oda S´>moZ {ZpîH«$¶ 
H$aUo Am{U Ë¶m§Mm emoY 
KoÊ¶mÀ¶m KQ>Zm§‘Ü¶o 
3 Q>³³¶m§dê$Z 55 
Q>³³¶m§n¶ªV dmT> Pmbr 
Amho. ¶oË¶m H$mimV 

S´>moZMm YmoH$m A{YH$ J§^ra hmoUma 
Amho. ¶m n[apñWVrV g§ajU Am{U 
g§emoYZ g§ñWm d S>rAmaS>rAmo 
¶m§À¶m ghH$m¶m©Zo "g§nyU© gaH$mar' 
Ñ{ï>H$moZmZo Amåhr ¶m g‘ñ¶oMm 
gm‘Zm H$aV AmhmoV. Ë¶m‘wio 
AmJm‘r H$mimV Amåhr XoemgmR>r 
gd©g‘mdoeH$ A±Q>r S´>moZ ¶w{ZQ> V¶ma  
H$aUma AmhmoV. nm{H$ñVmZ (2,289 
{H$‘r) Am{U ~m§JbmXoe (4,096 
{H$‘r) gh ^maVmÀ¶m gr‘m 
gwa{jV H$aÊ¶mgmR>r gd©g‘mdoeH$ 
EH$mpË‘H$ gr‘m ì¶dñWmnZ 
àUmbrda (grAm¶~rE‘Eg) H$m‘ 
gwê$ Amho.

‘hmnm{bH$m {ZdS>UwH$m nwT>rb dfu ‘mM©‘Ü¶o KoÊ¶mMo ‘w»¶‘§Í¶m§Mo g§Ho$V 

B©ìhrE‘{damoYmV JmdmoJmdr R>amd H$am
 nmZ 1 dê$Z

H$gbrhr MMm© H$aV 
ZmhrV,  Va Vw‘À¶m JmdmMr 
MMm© H$aVmV Am{U {dMmaVmV 
H$s ho Jmd Hw$R>o Amho? Oo 
g§nyU© XoemVrb g‘§Og Am{U 
ehmÊ¶m bmoH$m§À¶m bjmV Ambo 
Zmhr Vo ¶m JmdH$è¶m§À¶m bjmV 
H$go Ambo? Vwåhm gJù¶m§Mo  
AmO Xoe A{^Z§XZ H$aV Amho. 
{ZdS>UwH$sV {ZH$mb bmJVmV. 
bmoH$ {ZdSy>Z ¶oVmV. H$Yr 
nam^d hmoVmo. H$mhr VH«$mar 
¶oVmV. Zmhr Ago Zmhr. nU 
g~§Y Xoe Am{U amÁ¶mVrb 
OZVoÀ¶m ‘ZmV e§H$m H$m 
¶oVo? ¶mMm AW© {ZdS>UyH$ 
nÕVr~m~V H$mhr e§H$m {Z‘m©U 
Pmbr Amho Am{U ‘VXmambm  
ImÌr dmQ>V Zmhr. ’$º$  
Vw‘À¶m ‘ZmV Zmhr, AZoH$ 
Jmdm§À¶m bmoH$m§À¶m ‘ZmV e§H$m 
Amho. Vo AñdñW  Pmbo AmhoV. 
¶mÀ¶mV Hw$R>oVar XþéñVr Ho$br 
nm{hOo. OJmV H$m¶ Ho$bo OmVo? 
¶mMm {dMma Ho$bm nm{hOo, hr 
^mdZm bmoH$m§À¶m ‘ZmV {Z‘m©U 
ìhm¶bm bmJbr. OJmVrb 
gJù¶mV ‘moR>m Xoe Agboë¶m 
A‘o[aHo$‘Ü¶o  ‘VnoQ>rV 
‘V Q>mH$bo OmVo. OJmVbm  
bmoH$emhrMm Xþgam ‘moR>m Xoe 
B§½b§S>‘Ü¶ohr ‘VnoQ>r‘Ü¶o ‘V 
Q>mH$bo OmVo. ¶wamon I§S>mVrb 
H$moUVmM Xoe B©ìhrE‘da 
{ZdS>UwH$m KoV Zmhr. Am»Io 
OJ ~°boQ> nona ‘VXmZ KoVo 
Amho. ‘J Am‘À¶mM ^maVmV 
H$m Zmhr? Amnë¶mH$S>o e§H$m 
{Z‘m©U hmoV AmhoV H$s, ¶mÀ¶mV 
H$mhrVar JS>~S> Amho. Amåhr 
H$mhr ‘m{hVr Jmoim Ho$br. Ë¶m  
‘m{hVrV {XgVo H$s, bmoH$m§Zr 
‘VXmZ Ho$bo, nU {H$Vr 

bmoH$ {ZdSy>Z Ambo? Ë¶m‘wio 
gmh{OH$M bmoH$m§À¶m ‘Zm‘Ü¶o  
‘moR>r e§H$m {Z‘m©U Pmbobr 
Amho. Vr Kmbdm¶Mr Agob 
Va H$m¶ H$aVm ¶oB©b? XoemÀ¶m 
{ZdS>UyH$ nÕVrV ~Xb Ho$bm 
nm{hOo Am{U ¶m~Ôb OmJ¥Vr 
Vwåhr bmoH$m§Zr Ho$br. 

ndma nwT>o åhUmbo H$s, 
Vwåhr Ago R>adbo H$s, Amnë¶m 
JmdmV naV ‘VXmZ AmnU 

KoD$¶m. Vo A{YH¥$V ZìhVo.  
gaH$mar ZìhVo. Vwåhr JmdmZo 
~gyZ R>adbo H$s, nwÝhm EH$Xm 
‘VXmZ doJù¶m nÕVrZo ¿¶m¶Mo. 
hm Vw‘Mm A{YH$ma hmoVm. nU hm 
{ZU©¶ Vwåhr KoVë¶mZ§Va nmobrg 
ImË¶mZo ¶mÀ¶mda ~§Xr H$m 
KmVbr? Agm H$moUVm H$m¶Xm 
Amho? AmO ¶m {R>H$mUr ‘r 
^mfU H$aVmo Amho, Vwåhr EoH$V 
AmhmV. CÚm nmobrg ImË¶mZo 
åhQ>bo H$s, ‘r ~mobm¶Mo Zmhr 
Am{U Vwåhr EoH$m¶Mo Zmhr. Va 
hm Hw$R>bm H$m¶Xm? Vw‘À¶mM 
JmdmV O‘md~§Xr H$m bmJy 
Ho$br? Vw‘À¶m  g‘mYmZmgmR>r 
Vwåhr nwÝhm ‘VXmZ H$am¶Mm 
{ZU©¶ KoVbm Ë¶mbm gaH$maMr 
~§Xr  H$er ¶oD$ eH$Vo? Vwåhr 

ho Ho$bo åhUyZ Vw‘À¶mda IQ>bo 
^abo. ‘bm H$mhr g‘OV  
Zmhr. H$m¶  JwÝhm Ho$bm? Mmoar 
Ho$br? H$mhr Ho$bo Va Ë¶mÀ¶mda 
IQ>bm ^am. nU JmdmZo R>adbo 
H$s EH$m doJù¶m {XeoZo Om¶Mo 
Va Ë¶mgmR>r IQ>bm H$gm ^aVm 
¶oB©b? JmdMo gan§M Am{U 
gJù¶m§Zm {dZ§Vr hr Amho H$s, 
¶mMm aoH$m°S>© Vwåhr Amåhmbm Úm. 
nmobrg ImË¶mH$Sy>Z Vw‘À¶mda 

Ho$bobo IQ>bo, Ë¶mMo aoH$m°S>© ¶m 
gJù¶m  Jmoï>r Am‘À¶mH$S>o Úm. 
Amåhr ho {R>H${R>H$mUr KoD$Z 
OmD$. amÁ¶mÀ¶m {ZdS>UyH$ 
Am¶moJmH$S>o Vw‘Mr VH«$ma XoD$. 
amÁ¶mÀ¶m  ‘w»¶‘§Í¶m§H$S>o 
XoD$. XoemÀ¶m àYmZ‘§Í¶m§H$S>o 
XoD$. H|$Ðr¶ {ZdS>UyH$ 
Am¶moJmH$S>ogwÕm XoD$. ho 
H$emgmR>r? Va åhmVmar ‘oë¶mMo 
Xþ…I Zmhr nU H$mi gmoH$mdVmo. 
¶m {ZdS>UyH$ ¶§ÌUoMm H$mi 
EH$Xm gmoH$mdbm H$s, Vwåhm 
gJù¶m§À¶m A{YH$mamda g§H$Q> 
Amë¶m{edm¶ amhUma Zmhr.  
åhUyZ hr gJir ‘m{hVr Úm.  
eŠ¶ Agob Va VmbwŠ¶mVrb 
JmdmJmdmV R>amd H$am H$s, 
Amåhmbm B©ìhrE‘Zo ‘VXmZ 

ZH$mo. Amåhmbm OwÝ¶m nÕVrZo 
{ZH$mb  nm{hOo. Ë¶m R>amdmMr 
àV Amåhmbm Úm. Vr Hw$R>o 
nmohmoMdm¶Mr Ë¶m {R>H$mUr 
Vo  nmohmoMdy. Amåhr hr gJir 
‘m{hVr amÁ¶ gaH$ma, H|$Ð 
gaH$ma, {ZdS>UyH$ Am¶moJ 
¶m§À¶mH$S>o XoD$.

¶m g ôV ¶m ‘VXmag§KmV 
{dO¶r Pmbobo Am‘Xma 
CÎm‘ OmZH$a ¶m§Zrhr åhQ>bo 
H$s, {ZdS>UyH$ Am¶moJmZo 
‘Vn{ÌHo$da {ZdS>UyH$ 
KoÊ¶mMm {ZU©¶ KoVë¶mg ‘r 
amOrZm‘m Úm¶bm V¶ma Amho. 
¶mgmR>r gd© J«m‘n§Mm¶VtMm 
R>amd H$aÊ¶mgmR>r V¶ma Amho. 
àXoemÜ¶j O¶§V nmQ>rb ¶m§Zr 
Ë¶m§Zm g„m {Xbm H$s, AmYr 
{ZdS>UyH$ Am¶moJmbm {ZU©¶ 
KoD$Úm, Ë¶mZ§Va amOrZm‘m Úm.  
H$m±J«og ZoVo d ImgXma amhþb 
Jm§Yr ‘maH$S>dmS>r JmdmVyZ 
bm±J ‘mM© H$mT>Uma Agë¶mMr 
‘m{hVrhr Am‘Xma CÎm‘ OmZH$a 
¶m§Zr ¶mdoir {Xbr.

eaX ndma ¶m§À¶m 
‘maH$S>dmS>rVrb ¶m g ôda 
‘w»¶‘§Ìr Xod|Ð ’$S>Udrg, 
^mOnm àXoemÜ¶j M§ÐeoIa 
~mdZHw$io ¶m§Zr OmoaXma  
Q>rH$m Ho$br. M§ÐeoIa 
~mdZHw$io åhUmbo H$s, eaX 
ndma ho An¶e bn{dÊ¶mgmR>r 
B©ìhrE‘Mm ‘wÔm AmUV AmhoV. 
hm ‘wÔm AmYr CnpñWV H$m Ho$bm 
Zmhr. CÎm‘ OmZH$a åhUVmV 
H$s, ‘maH$S>dmS>rMm bT>m 
A{YH$ ‘hÎdmMm Amho åhUyZ 
Vo Am‘XmaH$sMm amOrZm‘m XoUma 
AmhoV. hm ImoQ>maS>onUm Amho. 
‘{dAmMo 31 Am‘Xma {ZdSy>Z 
Ambo AmhoV. Vo gd©M Am‘Xma 
amOrZm‘m H$m XoV ZmhrV?

‘maH$S>dmS>rV B©ìhrE‘ àH$aUmdê$Z XmoZ JQ> nS>bo 
AmhoV. ‘maH$S>dmS>rVrb ^mOnm g‘W©H$m§Zr am‘ gmVnwVo 
¶m§Zm JmdmVyZ IamoIaM Mm§Jbo ‘VXmZ Pmë¶mMo 
gm§{JVbo. gmVnwV|Zr JmdmgmR>r 21 H$moQ>r 49 bmI 
én¶m§Mm {ZYr AmUbm. Vo JmdmV Amamo½¶XÿV åhUyZ 
AmoiIbo OmVmV. Ë¶m‘wioM JmdmZo Ë¶m§Zm ^anya 
‘VXmZ Ho$bo. Ë¶m§Zm bmS>Š¶m ~{hUtZrhr ^a^éZ 
‘VXmZ Ho$ë¶mMo Ë¶m§Zr åhQ>bo.

‘maH$S>dmS>rV XmoZ JQ> 

eaX ndma ‘¡XmZmV CVabo

 g§̂ mOrZJa 

bmoH$g^m Am{U {dYmZg^m 
{ZdS>UwH$sZ§Va AmVm 
‘hmamḯ>mbm ‘hmnm{bH$m 
{ZdS>UwH$m§Mo doY bmJbo 
Amho. ‘w§~B© Am{U R>mUo 
‘hmnm{bHo$Mr ‘wXV 2022 
‘YoM g§nbr Amho. Va 
Zdr ‘w§~B©, H$moëhmnya, dgB© 
-{dama, H$ë¶mU -S>m|{~dbr 
Am{U g§̂ mOrZJa ¶m 
‘hmnm{bH$m§Mr ‘wXV g§nyZhr 
3 Vo 4 df} CbQ>br AmhoV. 
¶m nmœ©̂ y‘rda ‘w»¶‘§Ìr 
Xod|Ð ’$S>Udrgm§Zr nwT>rb 
dfuÀ¶m ‘mM©‘Ü¶o ‘hmnm{bH$m 
{ZdS>UwH$m KoÊ¶m~m~V 

gaH$ma {dMma H$arV  
Agë¶mMo gm§{JVbo.

AmO ’$S>Udrg EH$m 
{ddmh gmohù¶mgmR>r 
g§̂ mOrZJa‘Ü¶o Ambo hmoVo. 
¶mdoir ^mOnm H$m¶©H$Ë¶mªZr  
Ë¶m§Mr ôQ> KoVbr Am{U 
g§̂ mOrZJa ‘hmnm{bHo$Mr 
{ZdS>UyH$ ñd~imda bT>mdo 
Aer ‘mJUr Ho$br. ¶mdoir 
H$m¶©H$Ë¶mªZm ‘mJ©Xe©Z 
H$aVmZm ’$S>Udrg ¶m§Zr 
gm§{JVbo H$s, amÁ¶mVrb 227 
‘hmnm{bH$m§n¡H$s ~è¶mMem 
‘hmnm{bH$m§Mr ‘wXV g§nyZ 
2-3 df} CbQ>br AmhoV. 
Ë¶m‘wio {VWë¶m ZmJar 
gw{dYm§Mo H$mhr àý àb§{~V 

JwOamVMo ‘mOr nmobrg A{YH$mar 
g§Ord ^Å> ¶m§Mr {ZXm}f gwQ>H$m  

e§^y gr‘oda eoVH$è¶m§Zm amoIbo 
 nmZ 1 dê$Z - Ë¶mMm ‘¥Ë¶y Pmbm, Agm 

Amamon Ë¶m§À¶mda R>odÊ¶mV Ambm hmoVm. Ë¶mVyZ 
Oar Vo {ZXm}f gwQ>bo Agbo Var Ë¶m§Zm Om‘ZJa 
¶oWrb H$moR>S>rV Pmboë¶m EH$m AmamonrÀ¶m 
‘¥Ë¶yàH$aUr OÝ‘R>onoMr {ejm gwZmdÊ¶mV 
Ambr Amho. 1996 gmbr Ë¶m§Zr amOñWmZÀ¶m 
EH$m d{H$bmbm JmodÊ¶mgmR>r Ë¶mÀ¶mH$S>o 
A§‘br nXmW© noaë¶mMmhr JwÝhm XmIb 
H$aÊ¶mV Ambm hmoVm. Ë¶m AmamonmImbrhr 
Ë¶m§Zm 20 dfmªMr {ejm gwZmdbr Amho. g§Ord 
^Å> gÜ¶m amOH$moQ>À¶m ‘Ü¶dVu H$mamJ¥hmV ¶m 
XmoÝhr {ejm ^moJV AmhoV.

 nmZ 1 dê$Z -  AmO Xþnmar ~mam 
dmOVm 101 eoVH$è¶m§Mm OËWm {X„rÀ¶m 
{XeoZo {ZKmbm. ‘mÌ AmOhr Ë¶m§Zm 
amoIÊ¶mV Ambo. eoVH$ar ZoVo gadZ 
qgh n§Yoa ¶m§Zr gm§{JVbo H$s, Amåhr 
nmo{bgm§H$S>o 101 eoVH$è¶m§Mr ¶mXr {Xbr 
hmoVr. Ë¶mÀ¶m AmoiInÌmMr VnmgUr 
H$ê$Z {X„rH$S>o OmD$ Úmdo, Aer Am‘Mr 
‘mJUr Ho$br hmoVr. Varhr nmo{bgm§Zr H§$Q>oZa 
AmUyZ {X„rÀ¶m {XeoZo OmUmam añVm amoIyZ 
Yabm. Am‘Mo g‘mYmZ hmoB©n¶ªV Amåhr 
Am§XmobZ H$aUmaM. n§Om~Mo AmnMo ‘mZ 
gaH$mahr Am‘À¶m {damoYmV Amho. ‘mÌ 

Omon¶ªV nadmZJrMm H$mJX XmIdV Zmhr 
Vmon¶ªV OmD$ XoUma Zmhr, Agm nmo{bgm§Mm 
{ZU©¶ hmoVm. Ë¶m‘wio eoVH$ar nwT>o Ambo 
H$s, Ë¶m§À¶mda AlyYya gmoS>bm OmV hmoVm. 
H§$Q>oZada MTy>Z nmÊ¶mMm ’$dmam ‘mabm 
OmV hmoVm. eoVH$ar ¶m ‘mè¶m‘wio nm§Jm¶Mo, 
nwÝhm EH$Ì ¶m¶Mo, nwÝhm ‘mam Pmbm H$s, 
nwÝhm ‘mJo Om¶Mo. {Xdg^a hm bT>m gwê$ 
hmoVm. {ZåZ bîH$ar OdmZm§Zr eoVH$è¶m§Zm 
Amnbogo H$aÊ¶mgmR>r Ë¶m§Zm Mhm, nmUr, 
{~pñH$Q>o {Xbr. Ë¶m§À¶mda ’w$bo CYiyZ 
Jm§Yr{Jar ‘mJ©hr Adb§~bm. nU eoVH$ar 
‘mJo {’$abobo ZmhrV.

gr‘m gwajogmR>r A±Q>r-S´>moZ
¶w{ZQ> C^maUma! ehm§Mr KmofUm

amhþb Zmd}H$am§Mm 
AÜ¶jnXmgmR>r AO©
 nmZ 1 dê$Z

BVa H$moUË¶mhr njmZo 
AÜ¶jnXmgmR>r AO© ^abm 
Zmhr. Ë¶m‘wio amhþb Zmd}H$a nwÝhm 
{dYmZg^oMo AÜ¶j {~Z{damoY 
hmoVrb. ¶m~m~VMr A{YH¥$V 
KmofUm CÚm Ho$br OmB©b. amhþb  
Zmd}H$a ¶m§Zm ‘§{ÌnXmMr Amem 
hmoVr. ‘mÌ Ë¶m§Zr AmVm AO© 
^abm ¶mMm AW© ‘§{ÌnXm~m~V 
Ë¶m§Mm {dMma Pmbm Zmhr.

AmhoV. åhUyZM nwT>rb dfuÀ¶m 
‘mM©n¶ªV ¶m {ZdS>UwH$m KoÊ¶mÀ¶m 
Ñï>rZo gaH$ma à¶ËZ H$aUma 

Amho. Ë¶m‘wio H$m¶©H$Ë¶mªZr 
AmVmnmgyZM H$m‘mbm bmJmdo 
Ago AmXoehr {Xbo AmhoV.
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जदलंली जनिडणुकीसाठी
भािपाचा नारा िारी
सदल्ली. राजपाने डदल्ली डवधानसरा
डनवडणकुीसाठी ‘अि नही दखेेग्,े िदल के
रहे्गे’ ही नवी घोषणा डदली आहे. डदल्ली
राजपाचे अध्यक्् वीरे्द्् सचदेवा म्हणाले
की, डदल्लीतील जनतेला आता ‘आप’च्या
भ््ि्् राजवटीपासून मुक्ती हवी आहे.
डदल्लीतील जनता ‘आप’च्या भ््ि््ाचाराने
प््चंड नाराज आहे आडण त्यांना डदल्लीचा
डवकास हवा आहे. ‘अि हम सहन नही
करे्गे, िदले्गे’ ही घोषणा डदल्लीतील
जनतेचा आवाज आहे. राजपाच्या ठराव
पत््ासाठी आम्ही लोकांकडून सूचना
माडगतल्या, तेव्हा लोकांनी सांडगतले की,
तय्ानंा डदलल्ीतील भ्ि्् ्सरकारला सत््वेरन्
हटवायचे आहे. 

चोरांकडून पंंामाजणकपणाचे
पंंमाणपतंं घंयािे लागते
जयपूर . टो्क-सवाई माधोपूरचे खासदार
हरीश मीणा यांनी शडनवारी एका काय्गक््मात
दवेळी-उडनयारा डवधानसरा पोटडनवडणुकीत
अपक्् उमेदवार नरेश मीणा यांनी काँग््ेसचे
डतकीट डवकल्याच्या आरोपाला उत््र डदले.
लोकशाहीत कोणीही काहीही िोलू शकतो
आडण हेच लोकशाहीचे सौ्दय्ग असल्याचे ते
म्हणाले . डनवडणुकीत कोणीही कोणावरही
आरोप कर् शकतो, कधी कधी चोर, डकैत
यांच्याकडूनही प््ामाडणकपणाचे प््माणपत््
घ्यावे लागते. शडनवारी डनवई येथे
प््सारमाध्यमांशी संवाद साधताना मीना
म्हणाले.

QUICK NEWS#

\ सदल्ली,  नवराष््् ् न्यूज नेटवर्क.
पड््िम िंगालच्या मुख्यमंत््ी ममता िॅनज््ी
यांनी इंडडया आघाडीचे नेतृत्व करण्याची
इच्छा व्यक्त केल्यानंतर त्याचे पडसाद
महाराष््् ्ासह देशाच्या डवडवध राज्यात
पडल्याचे डदसून येत आहे. उद््व गटातील
डशवसेना, सपा आडण आता शरद पवार
यांच्या राष््् ्वादी काँग््ेसनेही ममतांच्या
नेतृत्वाचे कौतुक केले आहे.
राष्््व्ादीच े(शरद गट) अधय्क् ्शरद पवार
यांच्यानंतर आता खासदार सुड््पया सुळे
यांनी तृणमूल काँग््ेसच्या प््मुखांनी डवरोधी
आघाडीत अडधक जिािदारी घेतल्यास
मला आनंद होईल, असे म्हटले
आहे.सुड््पया सुळे म्हणाल्या की, ममता
िॅनज््ी डनड््ितपणे इंडडया आघाडीच्या
अडवराज्य राग आहेत. सशक्त
लोकशाहीमध्ये डवरोधकांची मोठी रूडमका
आडण जिािदारी आहे, त्यामुळे त्यांना
अडधक जिािदारी घ्यायची असेल तर
आम्हाला खूप आनंद होईल.  दुसरीकडे
डशवसेनेच्या (उिाठा) खासदार ड््पयांका

\ सदल्ली,  नवराष््् ् न्यूज नेटवर्क.
डदल्लीतील डवधानसरा डनवडणुकीत आम
आदमी पाट््ी मोठ््ा प््माणावर डवद््मान
आमदारांची डतडकटे कापणार आहे. पक््ाचे
ज्येष्् नेते आडण डतमारपूरचे आमदार डदलीप
पांडे यांचेही डतकीट कापण्यात आले
आहे. डदलीप पांडे यांनी पक््ात
आणखी काही कामे करण्यास
समंती दश्गवली असली तरी तय्ाचंय्ा
समथ्गकांनी िंडखोरीचा
आवाज उठवण्यास सुर्वात
केली आहे. डतमारपूरमधील
आपच्या संपूण्ग काय्गकत्य्ाा्नी
एकाच वेळी आपल्या पदांचा राजीनामा
देण्याची घोषणा केली आहे. राजीनामा देणे
आडण नवीन संराव्य उमेदवारासाठी काम न
करण्याची घोषणा करणे. स्वहडडओमध्ये एक

\ सदल्ली,  नवराष्््् न्यूज नेटवर्क.
पंजािपाठोपाठ डदल्लीत आम आदमी पक््
डशखांमध्ये आपली पकड मजिूत
करण्याचा प््यत्न करीत आहे. याच क््माने
गेल्या तीन डदवसांत आपने डजते्द्् डसंह
शांती आडण सुरे्द्् पाल डसंह डिट््् या दोन
शीख नेत्यांचा पक््ात समावेश केला आहे.
सध्या डदल्लीत ‘आप’चे फक्त दोन शीख
आमदार आहेत. यामध्य ेडटळक नगर यथेील
जनरेल डसंग आडण चांदणी चौकातील
प््ल्हाद डसंग साहनी यांचा समावेश आहे.
तर २०१५ मध्ये आपचे चार शीख आमदार
होते. डशखांच्या सातत्याने कमी होत
असलेल्या प््डतडनधीत्वािाित आता आप
गंरीर असून डवधानसरा डनवडणुकीत या
समुदायाचा वाटा वाढवून त्यांना अडधक
चांगल्या पद््तीने आपल्या िाजूने
आणण्याची रणनीती सुर् केली आहे.
सदल्लीत १० लाख शीख मतदार :
डदल्लीतील शीख मतदारांिद््ल िोलायचे
झाले तर डदल्लीत सुमारे १० लाख शीख
मतदार आहेत. राजौरी गाड्गन, डटळक नगर,
कालकाजी, हरी नगर, कालकाजी आडण
हरी नगर या जागांवर डशखांची संख्या
चांगली आहे. 

तीन जदिसांत दोन शीख नेते ‘आप’मधंये दाखल

कजेरीवालाचंी शीख
मतावंर करडी नजर

पण साधारणपणे प््त्येक जागेवर शीख मतदार
आहेत. डदल्लीत डशख आमदारांची संख्याही
िऱ्यापैकी आहे. सव्ग पक््ांच्या शीख
आमदारािंद्ल् िोलायच ेतर २०१३ मधय् ेडदल्ली
डवधानसरेत नऊ शीख आमदार डनवडून आले
होते. त्यापैकी तीन आपचे, चार राजपा आडण
दोन काँग््ेसचे होते. म्हणजे आपपेक््ा राजपाचे
शीख आमदार जास्् होते. यामध्ये जंगपुरामधून
आपचे मडनंदर डसंग धीर, डटळक नगरमधून
जन््ेल डसंग आडण हडरनगरमधून जगदीप डसंग,
राजे्द्् नगरमधून राजपाचे आरपी डसंग,
शाहदरामधून डजत्ेद्् डसंग शांती, राजौरी
गाड्गनमधून मनडजंदर डसंग डसरसा आडण
कालकाजीमधून हरमीत डसंग काल्का आडण
काँग््ेसच्या नावांचा समावेश आहे. गांधी नगर
येथील अरडवंद डसंग लवली आडण चांदनी
चौकातील प््ल्हाद डसंग साहनी यांचा समावेश
आहे. 

शीख समाजाच्या आमिारांना
मंव््िपि वमळाले नािी

२०१५ मध्ये जेव्हा ‘आप’चे सरकार पुन्हा
स्थापन झाले तेव्हा फक्त चार शीख
आमिार रावहले होते, तेही ‘आप’चेच.
यामध्ये वटळक नगरमधून जन््ेल वसंग,
हवरनगरमधून जगिीप वसंग आवण
कालकाजीमधून अितार वसंग विजयी
झाले. यावशिाय जन््ेल वसंह राजौरी
गाड्यनमधूनही विजयी झाले होते, पण
२०१७ मध्य ेत्यानंी राजीनामा विला आवण
पंजाबमध्ये जाऊन वनिडणूक लढिली.
या जागेिर पोटवनिडणूक झाली तेव्हा
भाजपचा वसरसा पुन्हा विजयी झाला.
पंजाबमध्ये सरकार स्थापन केल्यानंतर
विल्लीतील ‘आप’ची ही पवहलीच
वनिडणूक आहे. ‘आप’ने पुन्हा सरकार
बनिल्यास यािेळी ‘आप’ एखाद््ा शीख
चेहऱ्याला मंव््तमंडळात स्थान िेऊ शकते,
असे बोलले जात आहे. पूण्य बहुमत
असलेल्या आपल्या सरकारच्या िोन
टम्यमध्ये ‘आप’ने अद््ाप एकाही शीखचा
मंव््तमंडळात समािेश केलेला नाही. तर
भाजप आवण काँग््ेस या िोन्ही
सरकारांमध्ये वशखांना मंव््तमंडळात
प््वतवनवधत्ि िेण्यात आले आहे.

महाराषंंंंातून दोनंही पकंंांचा पाठींबा = इंजडयातील घटक पकंंांत मतभेद
ममताच्या नेतृत्वाला उिाठा, राष््््वादी राजी 

ममता िक््म, शरद पवारांनीिी सदली िाथ
पव््िम बंगालच्या मुख्यमंत््ी ममता बॅनज््ी यांनी इंवडया आघाडीबाबत केलेल्या
विधानािर राष््््िािी-एससीपीचे अध्यक्् शरि पिार यांनी ममतांना पावठंबा विला
आहे. पिार म्हणाले, ‘हो, वनव््ितच त्या आघाडीच्या नेतृत्ि करण्यास सक््म
आहेत. ममता या िेशाच्या प््मुख नेत्या आहेत. त्याच्यात ती क््मता आहे. त्यांनी
संसिेत वनिडून विलेले नेते जबाबिार, कत्यव्यिक्् आवण जागर्क लोक असतात.
त्यामुळे त्याला असे म्हणण्याचा अवधकार आहे. 

डीएमकेचा ममताच्या
भूवमकेला विरोध

इंवडया आघाडीचे नेतृत्ि
करणाऱ्या ममता बॅनज््ी
यांच्या िक्तव्यािर
डीएमकेने नाराजी व्यक्त
केली आहे. द््मुक नेते के
एस एलंगोिन म्हणाले की,
हे आघाडीने ठरिायचे आहे.
इंवडया आघाडीत वकमान १०
पक्् आहेत आवण काँगे््स हा
राष््््ीय पक्् आहे तर ममता
बॅनज््ी्चा तृणमूल हा
राज्यस््रीय पक्् आहे. ती
आपल्या राज्यात आघाडीचे
नेतृत्ि कर् शकते.

चतुव््ेदी यांनीही सांडगतले की, त्यांनी पड््िम
िंगालमध्ये यशस्वी मॉडेल दाखवले आहे, डजथे
त्यांनी राजपाला सत््ेपासून दूर ठेवले आहे. आडण
चांगल्या कल्याणकारी योजना रािवल्या. त्यांच्या

डनवडणूक अनुरवामुळे आडण लढाऊ रावनेमुळे,
ते जेव्हाही असतील तेव्हा नेतृत्व करतील असे
म्हटले जाते. इंडडया आघाडीची िैठक, मोठे नेते
एकत्् येऊन डनण्गय घेतील.

मुसंललमांचंया
पाठीशी उभे राहा
व््िश््न खासिारांच्या बैठकीत वनर्णय 

सदल्ली. वक्फ िोड्ागच्या मुद््् ्ावर देशातील ड््िि््न
खासदारांनी मुस्सलमांना पाडठंिा देण्याचा डनण्गय घेतला
आहे. ड््िि््न खासदारांनी कॅथोडलक डिशप कॉन्फरन्स
ऑफ इंडडया (CBCI) च्या िैठकीत सांडगतले की,
ड््िि््न समुदायाने वक्फ डवधेयकावर तत्वतः रूडमका
घेतली पाडहजे कारण यामुळे घटनेत समाडवि्् असलेल्या
अल्पसंख्याकांच्या हक््ांवर पडरणाम होतो. CBCI,
रारतातील कॅथडलकांची सव््ोच्् संस्थेने सव्ग ड््िि््न
खासदारांची िैठक िोलावली होती. या िठैकीत समुारे २०
खासदार सहरागी झाले होते, त्यापैकी िहुतांश डवरोधी
पक््ांचे होते. िैठकीला उपस्सथत असलेल्या खासदारांमध्ये
तृणमूल काँग््ेस संसदीय पक््ाचे नेते डेरेक ओब््ायन,
काँग््ेसचे खासदार डहिी इडन, डीन कुडरयाकोस, अँटो
अँटोनी आडण सीपीआय(एम) खासदार जॉन ड््बटास
यांचा समावेश होता, तर के्द््ीय राज्यमंत््ी जॉज्ग कुडरयन
यांनीही नंतर िैठकीला हजेरी लावली. अनेक दशकांनंतर
झालल्ेया या िैठकीच ेअध्यक्स्थ्ान सीिीसीआयच ेअधय्क््
आच्गडिशप होते. या िैठकीच्या अजे्ड््ात ड््िि््न
खासदारांची समुदाय आडण त्यांच्या हक््ांचे समथ्गन
आडण संरक््ण, अल्पसंख्याकांवर, डवशेषतः ड््िि््नांवर
होणारे हल्ले आडण धमक्या आडण ड््िि््न संस्थांना लक्््य
करण्यासाठी FCRA चा गैरवापर यांचा समावेश होता.
सतू््ान ेसांडगतल ेकी एका जये्ष् ्डवरोधी खासदारान ेसचुवले
की समुदायाच्या नेतृत्वाने सकारात्मक मुद््े, आज
समाजाद््ारे िजावलेली महत्््वपूण्ग रूडमका अधोरेडखत
करावी आडण कवेळ नकारातम्क िातम्यांवर प््डतड््कया देऊ
नय.े  ड््िि्न् ससंथ्ांमधील चार पकैी तीन डवद््ाथ््ी प्त्य्क््ात
वगेवगेळय्ा समुदायातील आहते ह ेसरकार आडण जनतेला
कळवण्याची एक सूचना करण्यात आली.

\ भसटंडा,  नवराष्््् न्यूज नेटवर्क.
हरयाणा सरकारकडून शेतकऱ्यांवर
अश््ुधुराच्या नळकांड््ा आडण
डमरपूड व रसायनांनी माखलेल्या
पाण्याच्या डनषेधाथ्ग रडटंडा
डजल्ह््ातील रामपरुा, रगता, कोठागरु,्
जंदनवाला, सरदारगड, संगत,
तलवंडी सािो, नथाना आडण मौर या
नऊ डठकाणी डनदश्गने करण्यात
आली. के्द्् सरकार आडण
हरयाणाच्या मुख्यमंत्््यांचे पुतळे
जाळण्यात आले. सरेला संिोडधत
करताना शेतकरी नेते आडण प््मुख
वकत् ेडशगंारा डसगं मान, हरडजदंर डसगं
िग्गी, िसंत डसंग कोठा गुर्, जगदेव
डसंग जोगेवाला, जगसीर डसंग झुंिा,
हडरदंर कौर डिंद ूआडण करमजीत कौर
लेहरा खाना म्हणाले की, काल १०१
शेतकऱ्यांचा एक डनशस्््् गट डफरला
होता. राजधानी डदल्लीत जाऊन
आपली समस्या मांडली. हरयाणा
पोडलसांनी अश््ुधुराच्या नळकांड््ा

फोडल्या आडण रासायडनक पाण्याने
शेतकऱ्यांवर हल्ला केला, त्यामुळे
मोठ््ा प््माणात शेतकरी जखमी
झाले. शेतकऱ्यांच्या सव्ग न्याय्य
मागण्या तात्काळ पूण्ग कराव्यात,
सत््ेत असलेल्यांवर कारवाई करावी,
शेतकऱ्यांवर हल्ला करण्याचे आदेश
देणाऱ्या अडधकाऱ्यांवर कारवाई

करण्यात यावी आडण जखमी
शेतकऱ्यांना मोफत उपचार व पुरेशी
ररपाई देण्यात यावी, अशी मागणी
त्यांनी केली. शेतकरी नेत्यांनी
सांडगतले की ९ डडस्ेिर रोजी पंजाि
वगळता सव्ग राज्यातील शेतकरी
खासदारांच्या घरािाहेर एक डदवसाचे
लाक््डणक उपोषण करणार आहेत.

\ रांची,  नवराष््् ् न्यूज नेटवर्क.
झारखंड डवधानसरेचे अडधवेशन सुर्
होण्यापूव््ी झारखंड प््देश काँग््ेसला
डवधीमंडळ पक््ाचा नेता डमळणार आहे.
डवधीमडंळ पक््ाची िठैक  झाली असनू या
पदासाठी नाव डनड््ित करणय्ाची जिािदारी
केद्््ीय नतेतृव्ाला सोपडवणय्ात आली आह.े
रडववारी रात््ी डकवंा सोमवारी सकाळपय््ात
डवडधमडंळ पक््ाचय्ा नतेय्ाची डनवड होईल,
असे मानले जात आहे. डवधानसरा
अडधवेशनापूव््ी सत््ाधारी आमदारांची
मुख्यमंत्््यांच्या डनवासस्थानी िैठक
िोलावण्यात आली आहे. दुसरीकडे
राजपानेही अडधवेशनाची रणनीती
आखण्यास सुर्वात केली आहे. काँग््ेस
डवडधमडंळ पक््ाचय्ा नतेतृव्ासाठी प््ामखुय्ाने
तीन जणाचंी नाव ेचच््ते आहते, तय्ात प्द्ीप
यादव, डॉ. रामेश््र ओराव आडण नमन
डवकास कोग्डी याचंा समावशे आह.े प्द्ीप
यादव यांचा प््दीघ्ग अनुरव लक््ात घेता
तय्ानंा डवडधमडंळ पक्न्ते ेकले ेजाऊ शकत.े
अशा स्सथतीत को्गडी यांना डवधीमंडळ
पक््ाच ेउपनते ेकरणय्ाचीही चचा्ग आह.ेमाजी

अथ्गमतं््ी डॉ.रामशे्र् ओराव हहेी या पदाचे
प्ि्ळ दावदेार असलय्ाच ेकागँ््सेचय्ा सतू््ानंी
सांडगतले. ओराव यांना नुकतेच
मडं््तमडंळातनू मकुत् करणय्ात आल ेअसनू
त्यामुळे त्यांची नाराजीही ओढवण्याची
शकय्ता आह.े तय्ामळुचे तय्ानंा डवडधमडंळ
पक््ाचे नेते कर्न नुकसान ररपाई डमळू
शकत.े 

रािीनामा हातात घेऊन कायंयकरंयंाांची घोषणाबािी; नेते मातंं िबाबदारीिर शांत रणनीतीत बदल 

सतरीट रापल्यानंतर ‘आप’मध्ये िंडखोरी
िुसऱ्या स्थानीच्या पराभूतांिर आपची नजर
विल्ली विधानसभा वनिडणुकीत आम आिमी पाट््ी  गेल्या विधानसभा
वनिडणुकीत िुसऱ्या क््मांकािर रावहलेल्या उमेििारांिर लक्् ठेिून आहे.
भाजपा आवण काँग््ेसच्या मोठ््ा नेत्यांचा पक््ात समािेश करण्यात येत
आहे. विरोधी लाट संपिण्यासाठी अन्य पक््ांतील तगड््ा नेत्यांचा पक््ात

समािशे करणय्ाची पक््ाची रणनीती आह.े माजी मखुय्मतं््ी अरवििं
केजरीिाल हे स्ितः अशा नेत्यांचा ‘आप’मध्ये समािेश करीत

आहेत. गेल्या मवहनाभरात सातहून अवधक माजी
आमिारांचा ‘आप’मध्ये समािेश करण्यात आला आहे.
हे असे उमेििार आहेत जे २०२० च्या विधानसभा

वनिडणुकीत पराभूत झाले होते, परंतु िुसऱ्या
क््मांकािर होते. ‘आप’मध्ये सहभागी होणारे पवहले
नाि छतरपूरचे ब््ह््वसंह तन्िर होते. सीलमपूरचे

माजी काँग््ेस
आमिार मतीन
अहमि, सीमापुरीचे
माजी काँग््ेस
आमिार िीरवसंह
वधगन, सुमेश
शौकीन यांनीही
आपमध्ये प््िेश केला
आहे. त्याचिेळी
शाहिरा यथेील वजतेद्््

वसंह शांती आवण वकरारी येथील अवनल झा यांनी भाजपामधून आपमध्ये
प््िेश केला. शुक््िारी सुवरंिर पाल वसंह वबट््् यांनीही वतमारपूरमध्ये
आपमध्ये प््िेश केला. गेल्या वनिडणुकीत हे सि्यजण िुसऱ्या क््मांकािर
रावहले होते.जदलंली जिधानसभा जनिडणूक

मडहला काय्गकत््ीही रडताना डदसत आहे.
व्हायरल झालेल्या स्वहडडओमध्ये तीन
डझनहून अडधक लोक हातात राजीनामे
घेऊन एकत्् उरे आहेत आडण पक््ाच्या

डनण्गयावर नाराजी व्यक्त करीत असल्याचे
डदसत आहे. सदस्यत्व सोडत नसून सव्ग
पदांचा राजीनामा देत असल्याचेही काय्गकत््े
व पदाडधकारी सांगत आहेत. स्वहडडओमध्ये ते

म्हणत आहेत, ‘आम्ही आम आदमी पाट््ी,
डतमारपूर डवधानसरेचे काय्गकत््े, आम्ही
सव्गजण आमच्या पक््ाच्या सदस्यत्वाचा नाही
तर आपल्या पदांचा राजीनामा देत आहोत. 

तेलंगणात काँगंंेस
सरकार अपयशी

िैदरािाद. रारत राष््् ् सडमतीने शडनवारी काँग््ेसच्या
नेतृत्वाखालील तेलंगणा सरकारवर जोरदार हल्ला
चढवला आडण आरोप केला की ते पडहल्या वष्ागच्या
काय्गकाळात सव्ग आघाड््ांवर अपयशी ठरले आहे.
िीआरएस नेत्यांच्या अटकेवर वाढत्या तणावादरम्यान
ही टीका होत आहे, ज्याचे पक््ाने राजकीयदृि्््या प््ेडरत
म्हणून वण्गन केले आहे. रारत राष््् ् सडमतीचे
काय्ागधय्क् ्के टी रामाराव मह्णाल,े कागँ््से सरकारला
आज एक वष्ग पूण्ग झाले आहे, आडण ते सव्ग
आघाड््ांवर सपशेल अपयशी ठरले आहे.
लोकांच्या दृड््िकोनातून ते एक वष्ग झाले आहे.
डवधानसरा आडण डवधानपडरषदेचे अडधवेशन
लवकरच सुर् होणार असल्याने, आम्ही पक््ाध्यक््
केसीआर यांच्या नेतृत्वाखाली डवधीमंडळ पक््ाची
िैठक घेणार आहोत, ज्यामध्ये उपस्सथत केलेल्या सव्ग
प््श्नांवर डनण्गय घेतला जाईल. ते म्हणाले, आम्ही
तेलंगण सरकारला नक््ीच शुरेच्छा देतो. त्यांनी
तेलगंणातील जनतेला डदलेली आश््ासन ेपण्ूग करावीत
अशी आमची इच्छा आहे. काँग््ेस पक््ाने ४२० हून
अडधक आश््ासने डदली आहेत. 
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भोपाळ: मध्य
प््िेशचे

मुख्यमंत््ी
मोहन यािि

यांनी
भोपाळमध्ये

रवििारी ‘पल्स
पोवलओ’

मोवहमेअंतग्यत
एका मुलाला

त्यांच्या
वनिासस्थानी
पोवलओचे थे्ब

पाजून या
मोवहमेचा

श््ीगणेशा केला. 

दो बुंद जिंदगी के

केंदंंीय मंतंंंयास खंडणी
मागणाऱंया दोघांना अटक
विल्ली पोवलसांचे पथक रांचीत पोिोचले 

सदल्ली. के्द््ीय संरक््ण राज्यमंत््ी
संजय सेठ यांच्याकडून ५० लाख
र्पयांची खंडणी मागणाऱ्या तर्णाचा
पाठलाग करीत डदल्ली पोडलस रांचीत
पोहोचले. आरोपी तर्ण फरार आहे,
मात्् पोडलसांनी त्याचा राऊ आडण
एका साथीदाराला ताब्यात घेऊन
चौकशी सुर् केली आहे. डदल्ली

पोडलसांनी संजय सेठ यांना ५० लाख र्पयांच्या खंडणीची
मागणी करणारा मेसेज ज्या मोिाइल नंिरवर्न पाठवला होता
तो नंिर ओळखला आहे. हा मोिाईल काणके पोलीस स्टेशन
हद््ीतील होचर गावातील गढ हुसीर येथील रडहवासी मोहम्मद
यांचा आहे. तो मोइझचा आहे. २३ वष््ीय मोहम्मद मोईज हा
नववी पास आडण िेरोजगार आहे. 

\ अिमदािाद, नवराष््् ्न्यजू नटेवर्क. यटू््िूवर न्यायालयीन
कामकाजाचे थटे प्क्््पेण करणारे गजुरात ह ेपडहल ेराज्य िनले
आह.ेआरासी नय्ायालये, डडडजटल पोट्गल आडण पपेरलसे ई-
फायडलंगचा दृड््िकोनही राज्याच्या न्यायव्यवस्थेने स्वीकारला
आह.े गजुरातच ेमुखय्मंत््ी रूपेद््् पटेल मह्णाल,े लोकपण्ग आडण
खात मुहूत्ागमध्ये आज सुर् करण्यात आलेल्या डवडवध
उपक््मामंळु े न्याय वय्वसथ्लेा गती डमळले.पंतप््धान नर्ेद् ्मोदी
यानंी पारदश्गक, काय्गक्म् आडण चागंल्या प्श्ासनासाठी डडडजटल
पायारतू सडुवधानंा प््ाधान्य डदल ेअसनू गजुरात उच्् न्यायालयाने

या के््त््ात उदाहरण म्हणनू काम केल ेआह.े पटले आडण सव््ोच््
न्यायालयाचे न्यायमूत््ी सूय्गकांत यांनी शडनवारी गुजरात उच््
न्यायालयात राज्याचय्ा न्यायवय्वसथ्चेय्ा पायारतू सडुवधा मजितू
करणाऱय्ा डवडवध प्क्लप्ाचंा शरुाररं कलेा. यावळेी गजुरात उच््
न्यायालयाच्या मख्ुय न्यायमत््ूी सनुीता अग््वाल आडण कायदा मंत््ी
हड्षकशे पटले उपस्सथत होते. मखुय्मंत््ी पटले म्हणाल ेकी, आज
१३३ कोटी र्पयाचंय्ा डवडवध प्क्लप्ाचें उदघ्ाटन आडण गजुरात
उच्् न्यायालयात डशक््ामोत्गि करणय्ात आल.े मुखय्मत््ंी पटले
म्हणाले की, १९६० मध्ये गुजरात वेगळे राज्य झाल्यानंतर
नवरंगपरुा यथेील आकाशवाणी रवनात गजुरात उच्् न्यायालय
सरु ्करण्यात आल.े

\ मीरापूर,  नवराष्््् न्यूज नेटवर्क. उत््र
प् ्देशातील मुझफ्फरनगरमधील मीरापूर
डवधानसरा मतदारसंघातून राष् ्् ्ीय
लोकदलाचे उमेदवार डमथलेश पाल येथून
डवजयी  झालेत. डमथलेशला डवजय
डमळताच संकटाने घेरले. पाच वष््े जुन्या
प् ्करणात न्यायालयाने डमथलेशसह १४
जणांवर आरोप डनड् ्ित केले आहेत. आता
डमथलेश यांची आमदारकीही धोक्यात येताना डदसत आहे.
वास््डवक, न्यायालयाने डमरापूरमधील आमदार डमथलेश पाल
यांच्यासह १४ जणांवर आरोप डनड् ्ित केले आहेत. याप््करणी
३ जानेवारीला डशक््ा सुनावण्यात येणार आहे. त्याच्यावर
वाहतूक डवस्कळीत करणे, ओलीस ठेवणे आडण दंगल
रडकावल्याचा आरोप आहे. कमाल ३ वष्ाा्च्या डशक््ेची तरतूद
आहे. असे झाल्यास डमथलेश यांचे आमदारत्व गमवावे लागेल.
खासदार-आमदार न्यायालयाचे डवशेष न्यायाधीश देवे्द् ्डसंग
फौजदार यांनी या प््करणी आमदार डमडथलेश पाल आडण अन्य
१४ आमदारांवर दंगल रडकावणे आडण चुकीच्या पद््तीने
कोठडीत ठेवण्याचे आरोप डनड् ्ित केले आहेत. 

शेतरऱ्यांनी रे्द््, िरयाणा
िररारचे पुतळे जाळले

आज करणार खासदारांच्या घरासमोर उपोषण

पंजािमध्ये मनपा सनवडणुरीिाठी २१ ला मतदान
चंिीगड. राज्य वनिडणूक आयोगाने महापावलका आवण

नगरपवरषिांच्या वनिडणुका जाहीर केल्या आहेत. २१
वडसे्बरला महापावलका आवण नगरपवरषिांच्या वनिडणुका
होणार असून त्याच वििशी वनकालही लागणार आहेत.
वनिडणुकीसाठी उमेििारी अज्य िाखल करण्याची प््व््कया ९

वडसे्बरपासून सुर् होणार आहे. नामांकनाची अंवतम तारीख
१२ वडसेब्र असले. १३ वडसेब्र रोजी उमिेिारी अजा्ंच्ी छाननी
होणार असून १४ वडसे्बर रोजी अज्य मागे घेण्याची तारीख
आहे. त्याच वििशी उमेििारांना वचन्हेही विली जातील. राज्य
वनिडणूक अवधकारी राज कमल चौधरी यांनी सांवगतले.

आमदार िोताच
अडचणीत वाढ
सदस्यत्व रद्् िोण्याचा धोका कायम

कोर्टाचे कटमकटज यूट््ूबवर दिसणटर
गुजरात बनले देशातील पहिले राज्य

मंस््िपद िुरले, सवधीमंडळ
नेते पदािाठी सतघांचे लाॅसिंग 

आजपासून झारखंड
विधानसभेचे पविले अवधिेशन
सहाव्या झारखंड विधानसभेचे पवहले अवधिेशन

९ वडसे्बरपासून सुर् होत असून ते १२
वडस्ेबरपय््ंत चालणार आहे. या चार वििसीय
अवधिेशनाच्या तात्पुरत्या काय्यक््मानुसार
विधानसभेच्या निवनि्ायवचत सिस्यांचा
शपथविधी पवहल्या वििशी ९ वडसे्बरला होणार
असून, १० वडसे्बरला विधानसभेच्या निीन
अध्यक््ांची वनिड होणार आहे. ११ वडसे्बर रोजी
राज्यपालांचे अवभभाषण होणार असून २४-२५
या आव्थयक िष्ायचा िुसरा पुरिणी अथ्यसंकल्प
सभागृहात सािर केला जाणार आहे. १२
वडस्ेबरला अवधिेशनाच्या शेिटच्या वििशी
राज्यपालांचे अवभभाषण आवण सरकारच्या
उत््रािर आभारप््िश्यन आवण चच्ाय होईल. 

\ रांची, नवराष्््् न्यूज नेटवर्क. झारखंडमधील मनी लॉन्ड््िंग
प््करणात तुरं्गात असलल्ेया डनलंडित आयएएस अडधकारी पजूा डसघंल
यांना जामीन डमळण्याचा माग्ग मोकळा झाला आहे. २८ मडहने कोठडीत
घालवल्यानंतर त्यांची सुटका होणार आहे. त्याच्या सुटकेची याडचका
नजरकैदेच्या कालावधीसंदर्ागतील नवीन कायद््ावर आधाडरत होती.
रांची पीएमएलए डवशेष न्यायालयात सुनावणी दरम्यान, पूजा डसंघल
११ मे २०२२ रोजी अटक झाल्यापासून तुरं्गात असल्याचे उघड झाले.
न्यायालयाने यापूव््ी डिरसा मंुडा मध्यवत््ी कारागृहाच्या अधीक््कांकडून
कोठडीत घालवलेल्या वेळेची माडहती माडगतली होती. 

पूजा सिंघल २८
मसिन्यांनंतर िुटणार


